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lN  TRODUCTION 

I, the Chainnan of Public Accounts Committee, as authorised by 
the Committee do present on their behalf this 3rd Report on  action 
taken by Government on the recommendations of the Public Accounts 
Committee contained in their 191 st Report (7th Lok Sabha) relating 
lo Expansion of Vijayawad:~ Trunk Automatic Exchange, Arrears of 
Telephone Revenues and E x c w  Billing, STD-Barring and Telephone 
Complaints. 

2. Commenting upon the lack of proper planning on the part 
of DGP&T to synchronise the expansion of Yijayawada TAX from 
1200 lines to 2000 lines in May 1980 (when capacity utilisation was 
only 7 18) with the rwtornatisation of local exchanges and commission- 
ing of other trunk auiomatic exchanges in the country resulting in 
gross under-utilisation of Vijayawada TAX, the Committee had, in 
their earlier Report. ~.ecommended that both in the interest of fuller 
utilisation of the available capacity of Vijayawada TAX as also in the 
interest of better service to thc subscribers of the outlying exchanges, 
immediate. steps should be taken to provide the necessary equipment at 
!he earliest. The Ministry of Communications. in their Action Taken 
Note have stated that thc n:'inber of circuit connected to Vijayawada 
TAX uptn 30-6- 1985 ( ;11!1:, 8 years of its c"c~mmissionin_9) was 1442 
( 72.1 0 per cent).  FLI~T~IC!. utili-(ation of this Euchan~e depends upon 
'!nport of MUX equipment which was, earlier. anticipated in 1984-85 
hut was now expected in 1985-86. Dissatisfied with this state of 
;tffairs. tlic Cotlimittee hsve e~pressed the view that such faulty plan- 
nin; is reprchensihle whcn the resources and material are scarce in the 
country. Unutilised capxity results in blocking of capital and equip- 
ment which are badly needed at other places. The Committee have, 
therefore. directed !he Deynrttnent to take a realistic vie!{. and plan 
their cupansions jutlicinu~lv after examining the totality of the need. 
The?r haw further decired that the installation of the equipment at 
Viiav:in:nd:~ and otl1t.r T4Ss i l l  the countrv should be planned ahead 
.;o that no tinie i: loq 11:1 mnking it o~eratinnal on its receipt from 
abroad. 

3.  Drnwino nttelition t o  the unsatisfactory performance of the 
Tclenl~orl~ Dcywrfment i n  thr matter of attending to tcledwne com- 
plaints nnd prompt reniovnl of faults. the Committee in their earlier 



Report had dcsired the Department to make all out efforls to reduco 
significantly the average time taken for the clearance of faults in all 
the telephone districts. In their reply the Ministry of Communications 
have merely stated that 'instructions have been issued to Heads of 
four metro telephone districts on 17-8-1984 for speedy clearance of 
telephone fault.' Taking exception to tbe casual approach of the 
Ministry to their specific recommendation, the Committee have de- 
sired that the Department should initiate concrete steps to reduce the 
average time taken for clearance of the complaints to the minimum 
and introduce a monitoring systetu to watch the perforlnance toward& 
that end. 

4. The Committee considered this Report at their sitting held on 
25-6-1985. The Minutes of the sitting form Part I1 of the Report. 

5. For facility of reference and convenience. the recommendationsl 
observations of the Committee have been printed in thick type in the 
body of the Report and have also been reproduced in a consolidated 
form in Appendix to the Report. 

6. The Committee place on record their appreciation of the assist- 
ance rendered to them in the matter by the Office of the Con~ptroller 
and Auditor General of Xndia. 

NEW DELHI: E. AYYAPU REDDY 
August 6, 1985 Chairman, 
Sravann 151 1907 (s-j . .  . Public Accorrnts Committee. 



PART I 

CHAPTER I 

REPORT 

1.1 This Report of the Committee deals with thc action taken by 
Government on the Committee's recomrnendations/observations' con- 
tained in their 191st Report (7th Lok Sabha) on para 16 of the Re- 
port of the Comptroller and Auditor General of India for the year 
1981-82, Union Government (Posts & Telegraphs) relating to ex- 
pansion of Vijayawada Tnmk Automatic Exchange, Arrears of 
Telephone revenue and Excess Billing. STD-barring and Telephone 
complaints. 

1.2 The Conunittee's 191st Report was 'presented to Lok Sabha 
on 27 April, 1984. It contained 22 recommendationsjobservations. 
Action taken notes have been received from Government in respect 
of all t!x recommendations. These have been broadly categorised 
as follows:- 

(i)  Recommenddions , or Observations which have been 
accepted by Government: 

S.Nos. 8, l C ,  14. 15. 17. 18.20.21 m d 2 2 .  

(ii) Recommendations or Observations which the Committee do 
not desire to pursue in the light of the replies received 
from Government: 

S. Nos, 9. 11, 12, 13 and 16. 

(iii) Recornn~endations or Observations replies to which have 
not been accepted by the Comrnittue and which require 
reiteration: 

S. Nos. 1-2. 6 and 19. 

( iv )  Recommendations or observations in respect of which 
Government hwe  furnished in terirn rep1 ies : 

S. Nos. 3, 4, 5 and 7. 

1.3 The Committee expect that final replies to the recommenda- 
tions and observations in respect of which only interim replies have 
been furnished SO far will be made available to the Committee cxw- 
ditiously after getting them vetted by Audit. 



1.4 The Committee will now deal with the replies furnished in 
respect of some of the recommendations. 

( S l .  Nos. 1-2 Pnra Nos. 1 . 3 6 - 1 . 3 7 )  
1.5 Cornniei~tin~ adversely on the hasty expansion of 1-ljayawada 

TAX twice u i t h l u t  ensurinp optimum utilisation of its initidly instal- 
led capacity, the Cmnmittec in P:tras 1.36 and 1.37 of their 191st 
Report had obwn c.d as follou s: 

"A trunk automatic exchange (TAX) with an equippcd 
cclpac~ty of 1200 lines was installed at Vijayawada in 
October 1977. Based on an estimate made in October 
1973, the first expansion of Vijayawada TAX by 800 
lincs (from 1200 to 2000 lincs) was sanctioned by the 
P&T Board in January 1978 at a cost of Rs. 79.50 lakhs. 
The \vo& on the expansion of the capacity  as taken up 
in June 1978, and the expanded capacity kin.  con~nlis- 
4oned i n  May 1980. In May 1980. the TAX wd\ loaded 
to the extent of 718 lmes and even by November 1981 
the toral utilisr~.tion was 906 lines only. Eve;? While the 
work o n  the first expansion was in progres ' September 
1 978 ) . the Department psopowd further cxy.insion of 
the capacity of the. Exchange by 1000 morc 1;~:s. i.e. 
from 2000 to 3000 lines. The project was canc!ioned by 
the P&T Roxd in November 1979. By No\ c n l m  198 1, 
cquipnient 1301th Rs. 102.88 lakhs for thc .ncond eu- 
pan5ion had bm: received and the building i:: which the 
cquipnicnt for the expansion was to be installs3 had :ilm 
been L. mplcted by December 1981 at a cost cfc Rc. 9.25 
lakhs. However, d u e  to anticipated traffic ~vot coming 
upto expectation. equipment wort6 Rs. 102 R Q  1:tbhc 
received for the second expansion was not in\irllled and 
the buildin? with electric installations. in uhich the 
vvipmc~it  \sfts to be installed, also remained vacant." 

(Para 1.36) 

"Thc tommittet. are distreswd over the manner in which thc 
P&T authorities had all along acted in this case. The 
capacity of a TAX is planned fo cater to the requirements 
of two to three years from the date of commissioning. 
T h e  Vijayawada TAX was installed in. October 1977 

with a capacity of 1200 lines. In may 1980, i s .  two. 



and a half yezrs after the date of its installation, the 
utilised capacity was only 718 lines, i.e. less than 60 per 
cent of the them installed capacity. Even by November 
1981, i.e, more than four years after installation of TAX, 
the total utilisation was not more than 906 lines i.e. 
neatly 75 per cent of the initially installed capacity. I t  is 
not clear to the Committee wh? the Department should 
have rushed with the fir,! cxpansion without ensuring 
optiinum utilisation of the original capacity. Further, thc 
Committee are unable to undcvstand how the P&T Board 
in November 1979 smctioncd a further expansion by 
1000 lines (i.e. from 2000 ti> 3000 I~nes) when the actual 
utilisation of the Vi jaya~ada  TAX just one month be- 
fore wds no more than 718 lines which was below the 
original capacity. The redeemhg fcaturc of this repeated 
failure is that before installing the equipment received for 
the second expamion, the Department had a rcview made 
which showed that their c~flculations as to traffic demand 
had been highly overpitchcd, and equipment worth over 
a crore of rupees which was lying idle for over two J C J ~ '  
is now proposed to be diverted to different stations all 
over the country. While the Coniinitter' are u n h a p p  to 
note that due to highly unrealistic demand assessnlcnt & ~ d  

( I C I ~ ' . ~ I ~  p11~111!1?(~ tli:r,. I <  n nir .~ilcrnati\e i' ' ! (3 

divert the equipment, they desire that the whole pmws' 
of diversion should be completed v.i4hlii a period I-! i i - .  
months from the presentation oi' this Rcport." 

(Para 1.37) 

I .6 In their reply datcd 16-10-19114. the 34ini'try of Conimuni- 
cations (P & T Bodrd) have stated: 

"Out of 698 AEU Il,l~nes, 494 frsmcs hale bcen identified to 
be diverted to other projects. Instructions have beca 
issued to concerned Heads of Circles for arranging tht. 
~li\crsion \'id(> letter NO. 261-3/S2-7 PL ( X K )  u.it:J 

19-7-84 and subsequent clarification letter No. 262-3 8 2 -  
TPL (NK) dated 17-8-84. Regarding rem~fininp 203 
frames, MIS 111 is being pursued to identify the project$ 
whcrc these equipments could be diverted. In view of the 
policy of the ~ep'artment to introduce digital electronic 
equipment in the net-work. new orders for cross-bar TAX 
equipment are not being placed with M s .  ITT Consequen- 
tly, diversion of the renia i r~in~ equipnicnt may take more 



time."' This has been seen by Audit vide their U.O. No. 
RRII12(d)12150\ 1320 dated 16-10-84. However. they 
desired detdls of utilisation of the building constructed 
at a cost of Rs. 9.25 lakhs. This will be done. They also 
desired the final report to be sent to CAGlAudit after 
completion of the process of diversion of equipment, 
since PAC wanted the diversion to be completed within 
ci n1onT1iq i.e. b y  26 October, 1984. The final report will 
be furnished after the diversion is con~pleted." 

At their sitting held on 25-6-85, the Committee desired to know 
the latest position about diversion of above frames. The Ministry of 
Communications in their lstter dated 4-7-1985, have stated as under: 

(ii) Initially, MIS. IT1 idcrtifjc d 740 f~ arnm f o r  clivc rsio11. S~ibsc cpwntly. it \~: IS posil,lc to 
i~lcreasc thisfiguws t o  j jo as c b  Irilc cl br-l<,\v: . 

No. of ABC i?.:!lnrs . 494 

So. of Sup,~rvisory frkmrs . . . 1 41 

Xu. of Puw-r  pand frames 4 . . . . . . .  ' 09  

Total 629 



-.-.- 
Total  I20 

( v )  111" 1.c.111 :il?i7tg f r ,  i11.S yc:t to L!: i&l:tificd f o l  cli\(~lsi0~1 :.S 011 r - i - l g t l g  :: r : 

of iiCU I; ::~nes . . 86 . . . . . . .  
. . .  N , ,  of S , I ~ , ~ ~ ~ V ; S ~ , . ~  r,., mrr. . . .  (i 

No. nC Prwsr panc I f, amc s , I 

1.7 The Committee had earlier been informed on 8-11-1983 that 
the following equipment out of 963 frames available at Vijayawadrt 
was proposed to bc diverted, in consuhtion with M/s. ITI. to variour 

places as indicated below: , r .  c 

Total 740 



1.8 The Committee was also then informed that 'the concerned 
.units have been asked to complete diversion of the above equipment 
expeditiously. The case is Wig pursued with MIS. IT1 to finalise the 
places to which the remaining 223 frames can be diverted'. . . 

1.9 Based on this information the Committe~ had recomme~3cd 
that the whole process of diversion should be completed within a 
period of six months from the presentation of their Report on 27-4-81. 
However, from the action taken 'reply now funrirhcc! ha the Miniitr? 
of Communications, the Committee are astoni$hed to find that the 
schedule of diversion placed before the Comicittec has not been 
observed. The Ministry have intimated that 494 out of 698 AM- 
frames, 142 out of 148 Supervisory frames and 114 out of 117 fBwicr 
Panel frames (total 750 out of 963 frames) haw been identified ta bc 
diverted to other projects. Out of the earmarked 750 frame3 382 ABP 
trnmrs. 134 S?lpcrvisor\ framr\ and 109 Powr Ysnr" i.:vl-&* 
(total 625) have already been diverted from the Vijayawada T.?', 
to other places. Necessary action is underway for clG~cr*io~i r:,' !It.. 
balance 125 frames out of the 750 frames identified for divrwi9v 
Regarding the remaining 213 frames, Mi s. IT1 have Purther ider-t:,;. -1 
120 frames for diversion. Thus, not only 93 frames arc still fir I w  
identified for diversion but actual diversion of 245 fr:me\ dread! c.,v- 
markcd b? M I L  1'11 is yet to take p1ar.r. The Conlmrifte~ arc %r: ; . . ' *c  c' 
at the above statement of the Ministry as the stahis of IT1 is thaf c'i' n 
manufacturer-cum-supplier and it should be for the Minictrv to i & n -  
tify the needs of various places and rearrange or reallocafe thr <up- 
plies. This only indicates lack of proper monitoring cvstem a! the 
ministerial level and the Ministry seem to haw ahdicated 4 3 4 1  

functions to the supplier. No reasons have been ndtanced h t  llw 
Ministry for the change in their earlier schedule formulated in Yo\ - 
ember 1983. of shifting the equipments to thc ~ariouq st:rfionr. 9. 

brought out in the 191st Report (Para 1.34). Tlw Committee de~.innJs 
an explanation for this state of affairs in the Ministry and the cliangc 
i s 1  the +rkcdnle 

1.10 The Committee observe that the net result is that out try :I 

total of 963 frames of varioils types purchased at a huge cost but ljing 
unutilised with the Vijayawada TAX since November 1981, on13 
625 frames (65%) could be diverted till 30-6-1985 (after about 4 
years of its receipt at Viayawada). It show% that the information placed 
earlier before the Committee about diversion iq not substantiallv true. 
The C olmmittee takes a very serious note of it. They direct the Mbistrv 
of Communications to fix responsibility for this l a ~ e .  



1.11 The inordinate delay in accomp4shing this task is a sad com- 
mentary on the working of the telecom net-work in the country. The 
Committec would, therefore, like to reiterate that all the remaining 
surplus equipment shouid be diverted to 0th~ circles without jllrtl~cr 
low ot' t h e  and thc Committee informed of the position accordingly. 

1.12 The building in which the equipment for the proposed second 
expansion of Vijayawada TAX from 2000 to 3000 lines was io bc 

installed was completed in December, 1981 at a cost of Rs. 9.25 lakhs 
and it was proposed to utilise the same by shiftng the Vajayawada 
Manual Trunk Exchange. The Committee would like to be informed 
as to when the shifting work was actually completed and what was the 
total cost of dismentaling, shifting and re-installation of the trunlr ex- 

change at the new building. 

Unclcr-rlfili.satit,rl o/ Vijqwwada T A X  (SI.  No. 6-Para 1 .41 1 

1.1 3 C'ommc~ting upon the lack of propcr planning on the part of 
DGFckT to synchronise thc expansion of Vijyawada Tax with the auto- 
n:.itisrttion of' thc local exchanges and commissioning of other trunk 
autoi-xitic exchanges in the country which resulted in gross under-utili- 
sation of Vijqawada Tax, the Committee in Para 1.41 of their 191st 
Repnrt 11;Jdc obtcsved as follows: 

"The Committec are unable to understand why the P&T Dcpart- 
mcnt should not have so planned the first expansion of the 
Vijayawada Tax from 1200 to 2000 lines that con~tnission- 
ing of this expzhsion should have synchronised with the 
automatisation of the 'local exchanges which would havc 
been connected to the STD network and the commissioning 
of other trunk automatic exchanges in the country. In 
his evidence Ixfol-e the Committec. Member (TD) con- 
ceded that the automatic total switching equipment and 
transmission equiprnent which should have been installed 
in 1979 beforc the commissioning of the first expdnsion 
of thr Trunk Exchange was expected to bc installed in 
198.1. Hotlrics. he pleaded in extenuation that thi. 
could not be done on account of inadequate availability of 
the equipment from indigenous sources. In the opinion 
of the Committee. it was d major planning failure on the 
part of the P&T Directorate not to have taken into account 
the supply positibn of the equiplent so eqsential for thc 
fu'ller utilisation'of the capacity of the Vijayawadd TAX. 
Tn his evidence before the Committee, the Secretary, Minis- 
try of Conlmunications conceded that there was lack of 
proper planning on the part otf the Depdrtnient which had 



resulted in the gross under-utilisation of the Vijayawada 
TAX thereby denying the subscribers of the facility of 
making calls for outstations. The Committee were informed 
in evidence that if the Department could &id 756 circuit\, 
the utilisation of the line capacity of Vijayawada TAX 
would go up from the present 1100 to 1730. giving a ulilt- 
sation percentage of over 85. The Committce desire that 
both in the interest of fuller. uti!isation or' the available 
capacity of Vijayawada TAX as also in t lx interest On' 
better service to the subscribers of the 'loccfi outlying e l -  
changes, immediate steps should be taken to providc 1' 
necessary equipment at the earliest." 

1.14 In their action taken note dated 36-10-84, the  ini is try 5 ' 
Communications (P&T Board) have stated ah under: 

"Utilisatjon of Vijayawada TAX has gone up from 11 38 lin - - 
in September 1983 to 13% j n  May 1984. 

Further utilisation of Vijaydwada T.4X depends upon av~i'::i- 
bility of MUX equipment. 1200 g;-oi;ps of 'mported h4UX 
equipment was earlier mticipatcd i !~  19M-Y5. This is I:-::. 
expected in 1985-86. Case for further import of .' ' - 
group of MUX equipment is under process." 

In a further cominunication d a l ~ 3  4-7-!GS? : .1 x I-;..,,: li, Ct. >-  

mittee's desire to know the ] a t e ~ ~  posjtio~~ 252 : ~:t'l;sra+i:m of Vji,: . - 
iwda TAX, the Ministry oi Coii~~wnicat ion~ have stated as under: 

No. of circuits connected to Vjjayawada TAX-? 342 PC:.. 
tage utilisation of termination c?~~.city-73 . 1 C)%". 

1.15 The Ccm:rii :-c had c;.rilier c h ~ r v c  1 :'rqt doc a q  ;- 1 1 1 7  p1-.1- 
ning, Vijayawada TAX could not be folly utikised. ?"tlr C~mnaittcc \lea.: 
critical of expanding this Exchange without first ensuring adequate sal. 
ply of equipment so essential for tlre hller ntilisation of !he cClpac~f~  nr 
the exchange s r d  h2d secoinl~endcr? to talw inr7vedi2t- :u. fn ar.-alaw 
for the required equipm?nt. From t'ic infornlation nm1 h:.r~i\hed by the 
Ministry of Communications, the Committee find that the DGPBT ' 
still not able to arrange the necessary equipment indigenously or thro~r -' 
*mpArt. 

1.16 The progressive utilisation of the Vijayawada TAX from its 
SRstallation in October 1977 (with an equipped capacity of v200 lines 



and expanded to 2000 lines h May v980) till June v985 has been as 
under: 

C.p.,city ltciliq tior 
pel ccnt;: ge 

- - - - - - -- --. . -- - - - -. - - - -- 
The above figures indicate tha: during the 5 yrars from Ma,y 19880 

to June 1985, the increase in ci..pacity rrfilisation war; ju4C 724 lhe i  
after about 8 years of its worliing lewing 28 per cent of the installed 
capacity unutilised. 

, 1.19 Commenting upon the time taken for the clsmance of fault< 
in telephone districts, the Committee in Para 4 .20  of their 191s 
Report had observed as follows: 

"So far as clearance of faults is concerned, the overall perfor- 
mance of the Telephone Department can hardly be comL 
dered to be satisfactory. But, among the four metropolitan 
cities, the best performance was that of MadrL which n . 3 ~  



able to clear 91.4 to 96.6 per cent of the reported faults 
within two calendar days of the complaint, Delhi cam: 
next having cleared 80.5 to 86.1 per cent of the reported 
fsdults within two calendar days of the complaints. Bombay 
having given a highly creditable perfcmnanw of 94 pr 
cent within two calendar days in 1981-82 came down to 
78.1 per cent in 1982-83. The worst was Cdlcutta where 
only 66 to 67.2 per cent faults could be cledred within two 
cdendar days of the complaint. There 7,. 3 to 16.7 pc 
cent faults could not be cleared even within 7 days of the 
complaint, The reason given by the Department for 
slower pace of clearance in Calcutta is higher percentage 
of cable break-down caused by thefts and damage by 
other utility agencies. Another noticeable aspect was thdt 
the fault cllearance position by and large deteriorated in 
all the four metrogolitan cities, although markedly in cdsc 
of Bombay. Thq Comnlittee would like the Telephoine 
Department to make all out efforts to reduce significantly 
the average time taken for the clearance of fdults in all 
telephone districts. 

1 .20 In their action takep note dated 16- 10-84, the Ministry of 
Communications (P&T Board) have stated as under: 

"Instructions have glready been issued to Head of four metro 
telephone districts for specdy clearance of telephone fault 

~ i d e  letter No. 7-6/84-PHM, dated 17-8-84." 

1.21 In their earlier Keprrrt, thr Commiltze had drawn attention to 
the unsatisfactory performance of the telephone department in the 
matter of promptly attending to complaints about clearing faults an+ 
had desired the Department t~ make-all-out efforts to reduce significantly 
the average time taken for the clearance of faults in all the telephone 
districts. In their action taken note, the Ministry of Communicatiom hate 
merely s.tsted, that 'instructions have already been issued to Heads of 
four Metro Telephone Districts on 17-8-84 for speedy clearance of 
telephone faults.' The Committee regret to note the casual reactioll of 
the Ministry on a specific reconnmemlation af the Committee. They 

find that their recommendation has not been treated with the seriousness 
it deserves. Not only the department charges the subsclribers kor wronp 
numbers but the calls for registering complaints are also metered. They 
also charge the rent for the period during which telephones remain 
dead. The department will not be doing justice to the subscribers if their 
compIahts: about faults are not attended to promptly. The Committee 
expected t h l  tbe department would initiate concrete steps to reduce the 



average time taken for c h a n c e  of the complaints to the miaimmu amd 
introduce a system to enable them to watch tbe periolnnance towvds 
that end. Thiq bas not been done. The Conunittee would like them 
to do it now. They would also like to be Wormed of the present position 
of fault clearance in each of the four Metro Districts in order to judge 
as to how far the department have succeeded in reducing the tinie 
taken in clearing the faults, in the light of instructions issued by them 

on 17-8-1984. . . . . 



CHAPTER I1 

RECOMMENDATIONS OK OBSERVATIONS WHICH HAVE 
BEEN ACCEPTED BY GOVERNMENT 

Recommendation 

The Committee observe that Vijayawada TAX is not the only 
TAX in the country with grossly under-utilised cqacity. Out of 23 
other TAXs in the country. there are as many as nine other TAXs 
with a line capacity utilisation of less than 60 per cent. Four of 
these have a line capacity utilisation of less than 40 per cent. It is 
indeed shocking that line capacities of these exchanges created at 
heavy cost should have remained so under-utilised. The Committee 
desire that the Ministry of Communications should analyse thc causes 
of the under-utilisation of these TAXs and take corrective at the ear- 
liest. 191st report of PAC (7th Lok Sabha) 1983-84 on para 16 
of C&AG Report of 1981 -82 relating to expansion of Vijayawada 
TAX. 

[S. No. 8 (Para 1.43) of Appendix V of 191 st Report of PAC 
7th Lok Sabha)]. 

Action Taken 
Action has been initiattc! to import MUX equipment to enable 

increasing further utilisation of various TAXs. Tnstructions have 
also been issued to concerned Heads of Circle$ to monitor the utilisa- 
tion of TAX cawcity, and take coordinated action for the purpose. 

This has been seen by Audit vide their U.O. KO. RR 11!2(d) 21 50: 
1320 dated 16-10-84. Hcwever they desired that the Progress of 
utilisation of various TAXS from time to time may be intimdted to 
them. Tbis will be done. 

Ministry of Communications CP&T Board) O.M. No. 262-3/82- 
TPC OcK) dated 16-10-19841 

- 
The Committee obqerve that an arhount of Rs. 2.93 crores i.e. 

nearly 116th of the total outstandings as on 31-3-1982, was due from 



13 
Government subscribers. The Committee desire that the Secretary, 
Ministry of Communications should personally take up the matter 
with the concerned SecretarieslHeads of Departments for early 
settlement. 

LS1, No. 10 (Para 2.22) of Appendix V of 191st Report of PAC 
(VII Lok Sabha)]. 

Action Taken 

The dues against the Government subscribers pertaining to the 
period ending on 31-3-82 which stood at Rs. 2.93 crores has been 
brought down to Rs. 1.34 crores by 3 1-3-84. In fact, Secretary (C) 
had already addressed D.O. references to all the Chief Secretaries and 
Secretaries of the Government Departments under 4-2183-TR dated 
30-1-84 requesting them for speedy settlement of telephone revenue 
arrears. The Units were also directed to have special liaison with the 
Government Departments and secure pajment of outstanding bills. 
The reports received from the Units indicate that barring a few Units, 
the performance of the other Units has been fairly satisfactory. The 
Units which have heavy accun~ulation of arrears of Government sub- 
scribers are being addressed again to make special efforts and obtain 
the payments. The concerned Secretaries are also being addressed. 
[Ministry of Communications (P&T Board) O.M. No. 23-24/84-TR 

dated 18- 10- 19841. 

In their 64th Report. the Public Accounts Committee (1981-82) 
had desired the Telephone Department to make an indepth study of 
the billing'system in the Department in order to identify the reasons 
for incorrect billing and 'take urgent steps to remove all loopholes and 
shortcomings in the system so that loss of revenue due to short-billing 
as also harassment to subscribers on account of wrong billings could 
be obviated. The Committee desire that the above study should be 
conducted without delay. 

[SI. No. 14 (Para 2.26) of Appendix V of 191st Report of PAC 
(VII Lok Sabha)]. 

Action Taken 

The study of the billing ~ystem in the Department in order to 
identify the reasons for the short billing and non issue of bills.which 
was undertaken in pursuance of the recommendations of the P . A.  C : 
has been completed. 



The study revealed that the existing procedure of telephone billing 
did not suffer from any serious inadequacies. Most of the cases of 
short billinglhan issue ot bills had resulted due to clerical errors and 
failure to observe the evisting provisions of the rules scrupulously. 

The study team has recommended some modifications to the 
existing rulesjprocedures besides reiterating the existing instructions 
in important spheres of billing. These recon~niendations are unde 
exn~nination and suitable follow up x t i o n  will be taken shortly. 

I t  is however, requested that the incidence of s l u t  billingjfailure 
to issue bills may be viewed in the background of volumi~~ous work 
involved in issue of more than one crore bills each ycar in respect of 
over 25 lakl~s subscril>ers anJ the various stages through which the 
infornlation necessary for. billing has to pass through, resulting in 
cierica errors at some stage or other. It will kindly be appreciated 
that in a manual system of billing 100 per cent cfliciency is no1 
achievable, though all out efforts are being made towards it. 
Ministry of Communication\ ( P&T Board ) O.M. No. 23-2K,84-TR 

dated 18-10-19841. 

Recommendation 

Apart from overbilling. another irritant which greatly disturbs the 
subscribers in the practice of sending bills to them in respect of old 
subscribers long after the transfer of the telepho~tc number. During 
evidence, an instance uxs cited wherc a new subscriber was rtshcd to 
pay arrears in respect of thc old subscriber 4-5 years after the tele- 
phone number had been allotted to the new subscriber. The Com- 
mittee desire that the Tclephone Department should \ee to it that such 
instances do not recur. 

iS1. No. 15 (Para 2.27 ) of Appendin V of 19 1 st Report of PAC 
(VII I.ok Sahhn)]. 

Action Taken 

As the records of Telephone subscribers ;ire maintained Telcpllone 
number-wise with the address of the subscribcrs concerned there will 
not generally be any instarice of the present subscriber getting a hill 
for a period when the particular telephone worked for a different sub- 
scriber. Such an instance as cited in ,the report will not therefore 
occur in the manual syvem of billing and accounting. However in 
cases of computerised hilling and accounting such mistakes are pos- 
sible due to some defi:iency/defcct in the Proganime. Suitable 



instructions have been issued to all the four Metropolitan Telephone 
Districts where cornputelisation is in vogue to review the existing pro- 
grammes and ensure that there is no possibility of a new subscriber 
getting a bill for the pending dues of the previous subscriber. Once 
this is done, ,there is no possibility for the mistakes of the nature 
referred to by the Committee. 

[Ministry of Comniunications (P&T Board j O.M. No. 23-29/84-TR 
dated 1 8- 10- 19841. 

The Committee ob,esve that thcrc are in all a little more than 
8 I'akh tclephones in the metropolitan cities of Bombay, Calcutta: 
Delhi a d  Madras, all of which have STD facility. But, at the request 
of subscribers, about 40 per cent of the telephones are STD-barred. 
In some cities, as in Vishakhapatnam, the percentage of STD-barring 
is still higher. While the committee note that STD barring has been 
requested for by some subscribers to prevent misuse of this facility 
by their servants and visitors. STD barring is in quite a substantial 
measure on account of overbilling by the Departmknt or malpractices 
indulged in by others in collusion with corrupt Departmental 
emp1oyt.c~. In evidence. the Secretary, Ministry of Communications 
cited the case of a city in which many subscribers got their STD 
facility barred but they continued to makc STD calls in collusion with 
tile employm~ ot the '1-eicplloiie Department through other means. 
But when thcir malpractices came to light, all of thein asked for the 
restoration of thc STD facility. According to a note furnished by the 
Ministq,, similar instances a t  other places have also conie to notice 
from time to time. In reply to a question whether there were some 
cther 1nodr4.c on~rir/rrli adoptcti by the subscribers in coHusion with 
Departnicritnl employees with the intent of evading telephone charges. 
thc Ministry havc stated t1i:it such nialpractices "are of varicd nature. 
The methods depend on the ingenu'ty of the subscriber and the em- 
ployees involved. It is in fact a constant battle of wits between the 
Dcp:lrtnicnt and the culprits". The Ministry havc also stated that 
altlwugh to przvcnt sucl~ malpractices supervision i s  being tightened 
and n nunibes of tcchnicd and other nlensureq have been taken, "it is 
aln~ost impossible to totally prwenl malpractices" being indulped in 
1y ~ubscribcrs, i;l cnllusior with lkpartnient~l  eniplovees. Tke Cnm- 
mittcc orc concerned over this -s'tuntion. Thcv nccd l~ardlv o b w w  
thtlt such malnr:icticcs not only result in loqs of revenue to the Depart- 
ment hut also tarnish the image of the Department in the public eye. 
Thr Coniniittw feel that the malndv i s  fairly deep-rooted and will 



naed much more darts for its eradication than made hitherto. The 
committee desire that an indepth study may be conducted by the 
Department to identify the causes for such .heavy-STD barring, the 
modus operandi of various types of malpractices iqdulged in by the 
subticribers in collusion with the Departmental employees and the 
measures-technical, Departmental or penal-that may be necessary 
to &ectively prevent such malpractices. The Committee note that 
one of the measures proposed to be taken by the Department is to 
revise the rules of the Depertment so as to treat such an offence as a 
cognizable one. The Committee feel that it is a step in the right 
direction. They would like the Department also to examine in con- 
sultation with the Ministry of Law whether with the same object in 
view it is necessary to amend any other law at present in force and 
if m to take necessary steps to that end. They also desire that flying 
squads set up in large cities to make surprise visits for checks of the 
telecommunications plants should be strengthened, and the feasibility 
of setting up similar squads in other citiec considered. 

[Sl. No. 17 (Para 3.7)  of Appendix V of 191 st Report of PAC 
(Seventh Lok Sabha)] . 

Action Taken 

The study to idrntify thc cawsf for hwvy STD-barring and rnodus 
optrandi of various types of m,~l!,ractice\c indulged in by the subscribers 
in collusion with the Departmental employees has been conducted. 

1.1 The reasons of n lzrge number of ~ubscribers getting their 
tekphones STD-barred are:- 

(a )  Many Government offices and many business houses do 
not desire STD facility to be available on their office 
telephones and want this facility only for certain selected 
officers. 

(b) Some individual subscribers probably do not need it at all 
or fear misuse of this facility by others. some times in 
their absence or without their knowledge. 

(c)  Psychological feeline amongst the subscribers that large 
number of callc might be recorded due to technical faults 
when' they use STD facility. 

(d) The possibility of diversion of line by some unscrupulous 
subscribers in collusion with or without the departmental 
employees. 



2. With the introduction of subscriber trunk dialling in h cow- 
try, complaints are received by the Department froxu subscribers 
regarding inflated bills. A subscriber, who receives a ulephone bill 
more than his expectation, normally complains of excess metering 
alleging diversion of lines or tampering of his meter. There are pos- 
sibilities of tampering which can be categorised under two areas: 

(a) out-door equipment-temporary diversion of line. 

(b) in-door equipment-tampering with subscriber's meter. 

2.1 Temporary diversion of line 

It is possible though very difficult in actual practice, to divert a 
telephone line either at the telephone exchange or at a cable network 
inter-connection points like the distribution box or at the pilladcabi- 
net. Such action could also involve collusion of - departmental 
officials with the party deriving pecuniary advantage. To avoid 
detection, this would be done for short periods like a few hours, over- 
night or at the most a day. 

2.2 Tampering of meters inside the exchange 

There are certain points in the electro-mechanical telephone 
exchange which can be tampered with to make the meters inoperative. 
In strowger system, these points can be identified as uniselector circuit, 
Group selector circuit. I.D.F. and meter plates. In Crossbar 
exchanges the vulnerab'le points are at the TDF and meters. 

Thus it is possible to divert a telephone line by unscrupulous 
elements resulting in registering of calls made by a person in the 
meter of the diverted line, although it is very di5cult in actual prac- 
tice. Inside the telephone exchange, it is possible to make unmeterd 
calls by creating faults. Hence calls made by a subscriber will not 
be registered at all. 

3. Measures taken by the P&T Department to prcvent the mal- 
practices are indicated in the following paragraphs:- 

3.1 Technical Measures 

To rninimise express metering due to technical faults, some of 
the important actions taken are:- 

(a) Introduction of positivc-hattery metering in Cross-bar 
exchanges. 



(b) Reduction of forced release period on called- subscriber 
. held condition from 1-2 minutes to 10-20 seconds in 
case. d STD c&. 

(c) Provisions of automatic switch over of day and nights 
tariffs. 

(d). introduction of 500 ~ililliseconds delay in trunk sdutomatic 
' exchnages for recognition of callefi subscriber answer 

condition. 

(e) STD barring arrangement provided in strawger ex- 
changes, though technically sound, has been found to be 
ineffective in .about 5 per cent of the attempts made. To 
improve the reliability. the component ratings have been 
increased. A solid state relay unit to replace the electro- 
mechanical relay used in the outgoing relay set is under 
field trial. This replacement will further enhance the 
reliability factor. . 

(f) In course of time, more and more electro-mechanical type 
of exchanges will get replaced by electronic exchanges. In 
these exchanges, the metering function is done by a com- 
puter therefore, the possibility of tampering with thc 
meter may be considerably reduced. The number of opt- 
rational and maintenance staff required for an electronic 
excbange is quite sinall as cornpared to the electrome- 
chanical switching equipment. This may also reduce the 
alleged malpractices. Due to modular construction of 
the main distribution frame in the electronic exchange, 
tampering at that p i n t  may also be dilliculr. 

3.2 Administrative Measures 

The following steps have been taken to check the possibility of 
the alleged malpractices:- 

( a )  Individual subscribers' meters located in the telcphonc 
exchange are seal-locked. 

' (b) The meter room is kept loceked to prevent unauthoriscd 
entry. 

(c) Entry to the main distribution framc room is restricted 
to only authorised persons. 



(d)  The meter readings are recorded on fortnightly. hs i s  and 
any unusual variation in the calling pattern is examined 
by testing the meter and aqociated equipment. 

(e) Routine testing of subscribers' meters to detect any mal- 
functioning of meters. 

(f) Forrnightly lneter readings can be supplied to  desiring 
subscribers at nominal cost. 

(g)  Tht: distribution boxes arc to be rixed at a high level 
on the telephone pole. Pillar & cabinet boxes are also 
to be kept locked. 

( h )  Flying squad5 hav: bcen formed In Metropolitan Tele- 
phone Districts io carry out surprke checks of meters 
anJ rtssociated equipment and outdoor equipments. 

( i )  Vigilance stan' has been posted in major and minor tele- 
phone districts as well as in telecom circles to carry out 
surprise visits :ind inspections. 

(j) Indian Telegraphs Act is being a n ~ ~ n d c d  to make un- 
au~horiscd diversion of liucs a cognizable cd:ncs. 

(k) Line staff are issued photo identity cards and arc to 
wear uniform while on duty. Anybody unauthorisp,dly 
diverting a linc can he challenged 1)). the pi~hlic. 

Disciplinary action is to be taken agi~inst erring person when 
such corsupt acts crmc to the noticc of thc management. 

4. The whole question has been csnmined in conrultation with 
the Ministry of Law and Bill to amend and enlarge the scope of certain 
provisions of t!te Indian Telegraphs Act has been passed by the 
Rajya Sabhn on 30-7-lqX.1. This i s  nnii to be considered by the 
Lok Sabha. v 

3.1 It is proposed in the Anlendluent Bill, amon_c other things, 
10 make diversion of tclephonc line a cognizable offence punishable 
with iniprisonnlcnt for rt term which may e\tt.nd to thrw years or 
wi~h finc or with both. I t  har 'also been proposed tQaz tbr: subscribe 
benef~ting by such a diveasicrn would be deemed to h primarily 
responsible for such diversion unless he proves otherwise. 



5. Flying squads have been set up in four metropolitan cities to 
make surprise visits and checks of the telecommunication plants. The 
following squads arc functioning:- 

( i)  Bombay--4 squads 
(ii) Calcutta-3 squads 
(iii) Delhi-3 squads 
(iv) Madras-1 squad 

5.1 Each squad is headed by a Group 'B' officer and they carry 
out random checks of subs' meters, check indoor equipment points 
prone to malpractices, check outdoor plant points etc. 

5.2 There is a proposal for creating similar vigilance squads in 
major telephone districts i.e. K,anpur. Hyderabad, Bangalore, Ahmeda- 
bad and Pune and augmenting the existing flying squads in metro 
districts. The case could not be further pursued due to general ban 
on creation of new posts imposed by the Government till September. 
1984. The case will be again taken up after lifting of the ban. 

5.3 For minor telephone districts i.e. for Agra, Amritsar, Baroda, 
Calicut. Chandigcirh, Coimbatore, Ernakulam, Gauhati, Indore, Jaipur, 
Jalandhar, Lucknow, Ludhiana, Madurai. Nagpur. Patna, Rajkot. 
Surat, Trivandrum. Varanasi and Vijayawada, there are no proposals 
for having exclusive vigilance squads at present. However one post 
of Assistant Engineer (Vigilance) has been created in each Minor 
District and they are authorised to carry out random checks of tele- 
communication plants. They make use of existing maintenance staff 
and vehicles. In Telecom Circles also, the existing vigilance staff is 
authorised to carry out random checks and surprise visits. 

6. It is hoped that with the above mentioned measures and steps, 
the Department will be able to contain the alleged malpractices to a 
g e a  tcr ex tent. 

[Ministry of Colnmunications ( P&T Board) O.M. No. 27-3/84- 
PHB dated 16-1 1-19841. 

Recommendation 

The efficiency of h e  Telephone Department is judged by the 
numberaof complaints it receives and the time it takes to clear a fault 
reported to it. The Committee regret to observe that judged from 
these criteria, the working of the Indian Telephone Department does 
not present a bright picture. As they note, for a little over 8 lakh 



telephones in the four metropolitan cities of Bombay, Calcutta, Delhi 
and Madras, over 42 lakh fault complaints were received during the 
year 1982-83. The largest number of complaints were in Delhi which 
with about 2.30 lakh telephones, accounted for, over 17 lakh com- 
plaints. Bombay came next, with about 3.24 lakh telephones, it ac- 
counted for nearly 13.60 lakh complaints. The number of fault com- 
plaints per hundred telephones per month were 62.20 in Delhi fol- 
lowed by 43.2 in Madras, 35.7 in Calcutta and 34.9 in Bombay. 
Although the numebr of fdult complaints per hundred telephones 
per month was the lowest in Bombay in 1982-83, the position had 
deteriorated in that city during period 1980-81 to 1982-83, the 
faults per hundred telephones per month having increased from 30.7 
in 1980-81 to 34.9 in 1982-83. The position in Madras had also 
deteriorated during the same period-the number of faults per 
hundred telephones per month having increased 37.9 in 1980-81 to 
about 43.2 in 1982-83. Of the four metropolitan cities. Calcutta is 
the only city which has recorded a significant improvement in this 
regard the number of faults per hundred telephones per month having 
come down from 58.9 in 1980-81 to 35.7. Delhi has also recorded 
an improvement. but a negligible one-from 67.7 in 1980-81 to 60.2. 
  he' above figures show that the Indian Telephone System is highly 
fault-prone. The Committee would like the Ministry of Communica- 
tions to make determined efforts to tone up the telephone system with 
a view to bringing down the number of faults in each telephones dis- 
trict to the barest minimum. 

IS!. No. 18 (Para 4.1 9) of Appendix V of 191st Report of PAC 
( 7th Lok Sabha) I. 

Action Taken 
u. 8 

Thc following steps have beedare being taken to tone up the. 
telephone system with a view to bringing down the number of faults 
in each metro telephones district. 

( i )  As pointed out in the Kcport that there is i~nprovement 
in the working of Delhi and Calcutta Telephones, this 
has been ;~chievcd due to completion of task force which 
were set up three years ago to tone up the teIcphone 
system of these districts. Though there has been improve- 
ment in these two districts. thr. improvement is not upto 
the expectation kcauw of 

-Non-available of niaterials 

-Paucity of adequate funds 



(ii) Similar approach in respect of Bombay and Madras 
telephones system also is required to inlprove functioning 
of these telephone systems. 

(ii i)  ltnplementation of the recommnendalion of the Coinmiltee 
on Teiecornmunicatioi~s in the following areas is as 
under : 

-Provision of drop wire in place of bare iro~l wire in thc 
congested localities. 

-Replacement of aluminium wire in the subscriber's pre- 
mises by Copper wire. 

-Replacement of telephqne older than 10 years. * 
-Rehabilitation of distribution points. 

-Replacement of overhead alignments by underground 
cables. 

-Pressurisation of under-ground cables as preventive 
measure. 

-Construction of ducts for laying underground cables to 
provide adequate protection i'rom external damages. 

(iv) Consolidated and revised instructions for cable construc- 
tion works have been issued. 

( v j  Various motivational schemes haw bcen ilnpiemented 
in thc form of "Sanchar Doot Award" at national levcl 
and other awards at circle and district levels. 

( vi ) Introduction of computers in the ~nanagements of informa- 
tion system. material managetnent. personal management, 
records etc, arc under way. 

[Ministry of Communications (P&T Board ) O.M. No. 20-4/'84-PHM 
dated 1 5-2- 19851. 

From a note furnished by the Ministry, the Committee note that 
t k r e  are detailed instructions for linking repeat faults and special pro- 
cedure has been prescribed for their clearnnce. However, the Com- 
mittee observe that as conceded by the SecrMary, Ministry of Com- 
munications, in actual practice, repcat comp1,aints are not unoften 
"linked up". When askcd whether he was aware of cases in Calcutta 



where in spite of repeated complaints for the same fault, neither the 
fault was rectified nor the repeat complaints were linked up, with the 
result that the subscriber, in s h b r  disgust, came to the conclusion that 
there was no  p i n t  in pursuing the complaints, the Secretary, Ministry 
of Communications conceded by saying "Calcutta 1s one city where 
this has k e n  happening. It is not the case with a11 the cities". This 
is a sad commentary on the functioning of the 'Telephone Department. 
Tha Committee desire thc Telephone Department to  make resolute 
efforts to improvc the position 111 this rega~ci. In particular, the Dc- 
partment should cnsurd that repeat complaints are cleared at the, ear- 
liest and the Departmental instructions in this rrgsrd are followed by 
the lower forniations in letter and spirit. The Committee were informed 
in evidence that telephone fault control sy~teln was propmed to be 
computeri\d. A beginning would be n ~ a d c  with the four mctropol~tan 

cities dnd it would be made with the four n~etropolitan cities and it would 
be later extended tc other citie,. The Comtnittec desire that this should 
be done without delay. 

IS]. No. 20--(Para-4.21) of Appendix V of 19 1 st Report of PAC 
(7th Lok Sabha)]. 

Action Taken 

Detailed injtructionj for linliitl~ thc r e p x t  fault5 and special pro- 
cedure has already becn pre~cribed bv the Department for their clear- 
ance. Tn order to exercise further check on repeat faillts. the Depart- 
ment is taking action to  computerlsc the 1':1ult contrnl svqtern. The 
Department of Electronics has recently c1e;trcd tbe project for inslal- 
lation of such computers in the four n~ctropolitan cities of the country. It 
will take approximately two !.ears to instal thesc computers. 
[Ministry of Communications (PkT Board ) O.M. No. 20-4'84-PHM 

dated 1 l - I Z l W 4 J .  

As to the overall performance of the 'Telephone Department in the 
country as a whole, the Secretary. Ministry of Communicatiobs .con- 
ceded in evidence that "in many cases the syslem is deteriorating acd 
it is a failure". When asked whcther it was a fact that in Dclhi some 
time it takes n!ore than tu.0 hours to get n telephone number, the 
witness stated, "I an1 in no position to delay thcse allegations". The 
Committee would not like to add anything in view of the very straight 
forward admission il~adi. bv. the Secretary. Ministly of Communica- 
tions. They would only like the Department to make persistant and 
determined efforts to improve the position. After all. in the recent 
ASIAD i~ntl NAM. the Telephone Dcpartmenf had given a very good 



account of itself. The Committee expects constant vigit to ensure 
sustained good performance at all times and not only on special 
occasions. 

[SI. No. 21 (Para 4.22) of Appendix \r of 191st Kcport of PAC 
7th Lok Sabha)]. 

Action Taken 

Tasks of personnel at various levels dealing with n~aintcnancc of 
external plant, frequency of inspection and in~plernentation have becn 
specified and are under issue to the field units. 

'Service information network' has been eslablishecl to receive the 
report on parameters of services from various telephone districts and 
other state capitals. The report is constantly monitor4 and necessary 
follow up action is being taken. This service information network 
is being augmented further by introduction of computerised system. 

However, it may not be out of place to mention thai  instances of 
excellent pesformance of P&T Department during N.4M. G J-IOGAM 
and ASIAD etc. are primarily due to making all the inputs required 
available withbut any delay. This situation docs not exist i ~ i  the nor- 
mal functioning of the Department. 

[Ministry of Cornmunicarion~ (P&T Board ) 0 h4. KO. 20-7 83- 
PHM (Pt.) datcld 30-1 1-19841. 

Replies to Audit Paragraphs are to be given within a period of si? 
weeks. The Committee regret to observe that in spite of assurance 
given by the Secretary. Ministry of Communications, replies to most of 
the audit paragraphs were not given within the prescribed pericd 
Snch delays should he avoided in future. 

[Sl. No. 22 (Para 5.5 ) of Appendix V of 191st Report of PAC 
17th Lok Sabha)]. 

Action Taken 

instructions are not&. ,In most cases information has to be ob- 
tained from field units and this takes sometime. However, snitable 
instructionS have been issued to all Heads of Circle to avoid delay in 



replying draft audit paragraphs. A copy of the latest circular issued 
in t*' regard is enclosed. 

[Ministry of Communications (P&T Board) O.M. No. 28-1 184-B 
dated 5-1 1-84] 

V . Dcvarajan 
Member (Finance) 

0 o t11c Director General 
Posts and Telegraphs 

New Delhi- 1 10 001 
Dt. 10-7-1984 

My dear 

The imptance of Draft Audit paras and the need to send the 
full infomatian to the Directorate on the Draft Audit paras received 
by the Circle has been emphasized time and again. Even last year 
Shri T. S. Subramaniam, Member (TD) wrote to all heads of Circle4 
vide his D.O. No. 801-1 i82-TPS &red 22nd January, 1983. In- 
spite of these i n s ~ c t i o n s ,  information on draft Audit paras is n d  
received in time in all cases with the result that the Directorate's reply 
could not be sent within the specified period. 

During the last two years, the Public Accounts Committee has 
b a n  particularly critical of the &lay in replying to draft Audit pras ,  
1 would, therefore. request you to immediately review whether there 
are any d r a t  Awlit paras pending in your office and if so, have them 
reptied immediately. You may also take appropriate measures to 
ensure that the draft Audit Paras am handled on priority at eachl stage. 

Yours sincerely. 
Sd I- 

N .  DEVARAJAN) 



CHAPTER 111 

RECOMMENDATIONS OR OBSERVATIONS WHICH THE COM- 
MlTTEE DO NOT DESIRE TO PURSUE IN VIEW OF THE 

REPLIES RECEIVED FROM GOVERNMENT 
Recommendation 

In their successive Rep~rts ,  the Public Accounts Conlnlittee have 
expressed concern over hedvy arrears of telephone revenue. In their 
64th Report (Seventh Lok Sabha), they had regretted to observe that 
inspite of their :ccommendations and the clai~n made by the P&T Board 
that the Deyartniental procedures for periodical and systemaic review 
of outstandings at various levels, the position was deteriorating. As 
against arrears for more than three months amounting to Rs. 18 .26  
crores as on 31-3-1980, and Rs. 18 .42  crores as on 31-3-81, the 
arrears upto December, 198 1 as amounted to Rs. 17.01 crores. Of 
the arrears as on 31-3-1982 Rs. 5 .80  crores reldted to bills issued 
during April, 1981 to Ilecember. 1981 and Rs. 1 1 . 2  1 crores to bills 
issued upto and including ! 980-8 1 .  Thus there has been no tangible 
improvement in the position. The Committee take a serious view of 
the old arrears, sonle of which date back to the year 1972-73. Thc 
Depatmental procedure demand< that telephones should be disconnect- 
ed for non-payment of dues, between 30th and 35th day from the 
date of issue of the bill, after remindine thc subscriber. The Committee 
theretore, wonder why thele should 6e such a huge acc~imulation of 
dues. It is more than two years since the Committee had recommended 
that to deal with the problem of &ears on n continubus basis, a sepa- 
rate cell should be set I I ~  in each telephone districts. Although this 
v7as accepted by Govcrnmcnt, the Ministry of Communications arc y5t 
to place the matter before the Cabinet for approval. The Conmittec 
hope that the Cabinet will soon accord its approval to the proposal. 
Thc Committee clesire that thl: Department should tachle the problem 
of arrears. particularly old m e s ,  with vigour and dctcrmination and 
liquidate the a n c m  ~ J c I .  ;I time bound progranlme. The Commiltcc 
ric~sire that H e m  I oj C i r ~ h  Di~lr i r l t  sholrld be made personally rcspon- 

[Sl. No. 9 (Para 2.21) of Appendix V of 191st Report of PAC 
(7th Lok Sabha)]. 



Action Taken 

It is true that in absolute terms the 3 months old telephone revenue 
arrears had increased from Rs. 18.26 crores on 30-6-80 to Rs. 18.42 
crores on 30-6-8 1. 

In this connection, it is submitted that the tnagnitude of the arrear~ 
has to be viewed in the background of huge amounts of bills issued dur- 
ing each year. The arrears reported represent the cumuiative arrears in 
rcspcct 3f thc bills issued ovr decades. For xample, during the period 
from 1-4-70 to 31-3-82, the department had issued bills to the extent 
of 4078.24 crores and the 3 months old arrears pending recovery out 
of the bills issued was only 21.28 croreq as on 30-6-82. This works 
out to only 0.52% of the bills issued. 

The progress of issue of bills, collections and recoveries thereafter 
are indicated below:- 

The above figures will clearly establish that the Department has been 
able to recover more than 99% of the bi'lls issued ovm the years. This 
is despite the fact that during the recent years, the amount of bills issued 
has gonc up considerably. From Rs. 123 crorcs in the >ear 1970-71. 
the value of bills issued hds risen sharply to Rs. 89s crores during the 
year 1983-84. 

The amount billed year-uise since 1979-80 till 1983-83 is givcn 
helow:- 



It will be appreciated that inspite of this substantial rise in the 
amount billed, the same percentage of cdllection efficiency has been 
maintsoined by the Department. It  is a fact that a small percentage of 
the amount billed remains outstanding in respect of each year. In this 
connection, it is poinled out that the department renders service first 
and collects the charges later. In this process a certain percentage of 
the dues ~emain unrealised due to various factors such as disputes in 
the bills, litigations or the firms going under liquidation or ceasing to 
exist or disputes by Political parties about the liability etc. Once the 
telephone is disconnected for non-payment, the department has no 
means of recovery escept by way of persuasion and personsdl contacts 
Litigation as a means of recovery' of dues is not only slow but $so not 
always feasible nor successful. 

It may be pointed out that the telephones dre provided to subscribers 
without taking any security from them except by way of a small amount 
as advance rental but on the other hand, unlimited credit to subscribers 
is extended by permitting the subscribers to book any number of foreign 
cdls, foreign phonograms, trunk calls and also make unlimited number 
of local calls and STD calls. 

The department. therefore, suffers from a handicap. We have no 
means of becoming aware of the closure of the firms till it becomes toll 
late and the redisation of dues Prom closed firms even by legal action 
has not been possible. A number of instances where the subscriben 
abscond after beonling defaulters has also occurred. I n  spite of ail 
these odds. the fact :hat w: have been able to recover more than 99% 
of the bills issued goes to show the efficacy of the collection machinotv 
It  may not be out of place to mention that even the best organiszd com- 
mercial firms provide for 2% bad debts whereas the percentage of dues 
remaining unrealised is much less than this. The department considerc 
all dues as recoverable till they are realised or written off as a last 
resort. * ,  " : .T.-,# :r 

The Committee has expressed the view that because the departmental 
rules provide for disconnection of telephones for non-payment by th 
35th day from the date of issue of the bill, there should be no h e r  
accumulation of arrears. As expldhed above, the department usc. 
disconnection of telephones o d y  as a means to expedite payments. but i t  

may be appreciated that disconnection by itself will not rezllise the due. 
Once the line has been disconnected we have no hold on the subscriber 
if he does not want to get his telephone restored. Personal contdcts with 
the subscribers after disconnection do help in realising the dues, but 
only to a very smdll extent. Litigation also is not always feasible. Tb 
departmmt therefore, has to allow for a percentage of dues remainir 



unrealised. Our efforts have always been to keep this percentage a?i a : 
low a level as possible. The arrears brought out in the report represen! 
the cumulative arreas in respect of the bills issued over decades. Viewed 
'in this perspective, the performance of the department in the collection 
of telephone revenue cannot be considered as bad. 

The reco~ninendation of the PAC for creation of cells in the Tels 
phone Districts to monitor the liquidation of drrears continuously was 
accepted and the proposals were also got approved by the Minister 
(Communications), but unfo~~tunately they could not be processed be- 
cause of the Govts. ban on creation of new posts. However, the case jb 

being sent to the Cabinet now fm consideration along with an extract 
of PAC's observations thereon. As soon as the sanction for the post< 
is received, the Cells will be created. 

Iklini~try of Conitnunications (P8T Board) O.M. No. 23-23;84-TR 
dated 18-1 0-1 9841. 

The Committee observe t!mt as in the past Delhi accounts for the 
hrgest amount of telephone outstandings followed by two other metro- 
politan cities-Bombay and Calcutta. The up-to-date telephone &rears 
of Delhi metropolitan city as on 31-3-1982 amounted to Rs. 1174.36 
lakhs ,as against telephone nrrexs of Rs. 564.80 lakhs and Rs. 520.41 
lakhs in case of Bombay and Calcutta metropolitan cities. 
respectively. What 1s particularly disturbing about the tele- 
phone outstandings of Delhi is that an overwhelming proportion of it 
is more than one year old. One of the main reasons given by the 
Department for the heavy outstandings in Delhi is that for some tin12 
before 1978 thc Departnlent faced the problem of obtaining comp~lt-.. 
service fm preparation of telephone bills, with the result that not only 
billing. but even accounting and recovery got into heavy arrears. The 
Committee are surprised at this explanatior! for. as they find from th.2 
Ministry's note. the iwie of hill!: stnbilked with the Department's enter- 
ing into a contract with a vrivate agency for telephone billing a ~ d  
accounting work in February 1978 and the arrears are claimed to have 
been "pulled up in a phased pogramme by March 1979". As the Com- 
mittee observe, five years have since elrfpced and it should have be:.,, 
possible for the Department by now to collect the telephone arrear,; 
which had got accumulated due to delay in inssuance of bills caused F. 
non-availability of computer 'service for some time before 1978. 

[SI. No. 11 (Para 2 23) of Appendix V of  191st Report of PAC 
(7th Lnk Sahha)]. 



Action Taken . . 
It is true that the telephone revenue arrears in Delhi Telephone 

District continue to be more thsdn the arrears in other Metro Districts. 
On account of special efiorts made by the department including creation 
of special cells to monitor th; arrears for sometime the increasing trcuci 

'in the arrears has been arrested and it is now on the decline. Thc 3 
months old telephone revenue arrears 'as on 1-7-82 in Delhi Dktr~ct 
amounted to Rs. 9.21 c n m s  which declined to Rs. 7 .54 csorzi t 1 

1-7-83. On 31-3-84, the 3 months old arrears have been reducrd 
further lo Rs. 7.50 crores. 

2. As recom~nended by the PAC, proposal for crealion of ceili i 
continuous monitoring oC the arrears in each of thc are:is of DcIIli ant. 
other metro districts js bcifig processed for submission to the Cabinet 
for approval. I t  is h o p e d  that with the creation of the  cell4 the arrears 
in Delhi will be liquidzdted as czrly as possible 

3. As regards the arrears which got accunlulatcd JLI: t o  n;~n-;ivai!.- 
ability of conlputer time i n  1976-77. i t  jk ,  pointtd out thiii b! M:mh, 
79, the billing and accounting ~vork which fell inti1 :1rr22r> v."..h pui!,: ! 
up. By putting in special efll'orts, the arrears i n  respec: of hlii. i ~ \ ~ i .  2 
for the period from 1976-77 tc 1978-79 have bcen wd~rczil  !(, 1 .32"' 
of the amount billed for, as shmvn below. The rccoi 21-1 ( !i' :.c\.::!i:; 1::;: 
keen to the exten: of 98.68% 

Ruprcs i!i c rowi  

The above figures will show that Dell$ Telephones has been able 
to settle more than 98% of the bills issued. but it take\ a little longer 
time than metro districts, because most of the arrears pending in  Delhi 
Telephones are in respect of closed connections and recovery of such 



arrears is generally slow and time consuming. However, the perfor- 
mance of Delhi Telephone5 is being closely watch'ed. 

[Ministry of Cammun,icatinns (P&T Board) O.M. No 23-25 84-TR 
dated 3-8- 19841 

2.24 Another aspect to which the Committee uuuld like to  draw 
attention is that itlthough the decision of computerise the billing in 
~ucirapolitan cities was taken in 1974 and although Iakhs of telephone 
!:ilk arc: issued in the mctropilitan cities of Dglhi, Bombay, Calcutta and 
h4ddra5, the Dcparlment has all along depended upon computers of 
outside, agencies fo,r prepratioit d' such hills. From a note furnished by 
the Ministry in the context of inventory control. the Committee observe 
that in 1974 the Department had appointed a private company of Bom- 
bay c~nsultants to unclertahe d feasibility study of the computer require- 
ments of the Department. The consultants submitted their report ill 
Fchruary, 1976 listing out the areas which deserved to be considered 
Inr comp~rlerisetion on highest priority. Telephone billing was one of 
?!ie arcas mt'riting highest priority. The Committee regret to observe 
[hat although Inore thdn eight years have elapsed since the consultants 
;me the  port. the Dep:~rtn-r~nt is still lost in procc.dura1 formalities. 
!'tflcr the receipt of the rcpnrt of the consultants, the Deparment hx i  
r k ~ n  five ycnrs 10 gct Ciibinei ;ipproval for thc inct:.'!!:):ion of In-house 
.ompuler \ystcl:l :'or 1111. ;cur metropolitan districts, :~nd even after tb. 
. ' 17~i? i t ly  01 the tcniici-4 lor cn~nputers in January 1982. matter is still at 
.:i;li-iJernti:v st;~ge-now I I I I ~ C I '  t ? ~ e  consider:ition of the Technical Eva- 
i~uti~11: Commilttec of the Department oli Electronics. The lackadisica: 
T.L:II?CI. in which the Telcpllone Department had acted in this case i; 
1 x 1  :o~nn~ci~t:icl'y on thc functioning of the Department which is sup- 
r c ~ w r l  10 bc run  on co~nn~crcial lines. The Comn~ittec desire that t t ~ c  
. .. ,, 
1 ,  .:!tcr \!;w.ild now bo ii~~aliscci without any further :!clay so that tFc 
nep:'r-:n~~:!~! bi'c1\1?!(: w!S-r~1i:iv.f in this field and ch:!n;'p, of recurrence 
!' th:' t ; . p  t71 '  #,it~~;!tioni u.I?ich occurred in Delhi ;-7 th?  70s nlav bt:. 

, lm,i:~;;yl, 

Action Taken 

1. Telephone billing has bccn computerised in all the Metro Districts 
~tnd Tclcphcnc bills are at present issued by utilising computers of on[.- 
yidc ngcncies. 



2. The P&T Board approved the installation of In-house computer 
systems in the four Mctropolitnn Telephone Districts of Bombay, Cal- 
cutta, Delhi and Madras in 1978. However, before commencing the 
project the c1e;drance of the Ministry of Labour had to be obtained due 
to likely impact on future enlployement of staff. The clearance of Public 
Investment Board and finally of the Cabinet had to be obtained as the 
project exceeded the financial powers of the P&T Board. The sJpprovaI 
of the Cabinet was received in July 198 1. The import of com,puters 
is requireu to be processed through Department of Electronics. 

3. The Department of Electronics (D.O.E.) have to follow thc 
following procedure before approving the computer for any organisation. 
Global tenders are cdled for and the tenders are first evaluated by 
Technical Evaluation Committee (TEC) constituted by DOE taking into 
account the Hardware and Sottware requirements of the organisation. 
The final recorn~nendations of the TEC has to be approved by an Ap- 
proval Committee. In the present case the global tenders were floated 
in November 1981, opened in January 1982 and TEC have given their 
ffaal recommendations to DOE on 5-4-8 3. The Department of EEc- 
tronics has now only accorded clezitance for 'the import of TCL-295? 
computer systems vide letter No. 7(7)(83-Computer dated 21 123-6-84. 

Thus it may be seen that the delay is not procedural but due to the 
different steps to be taken before introduction of a new technology. The 
P&T Department has all along acted with sd sense of urgency: but the 
progress has been solnewhat slowed down by the delav m the part of 
D.O.E. to communicate the clearance. 

Now every effort will he made for the speedy implementation of the 
project. . . 
[Ministqy of Communications (P&T Board ) O.M. No. 5-5 1 84-Cornpu- 

ter (Pt) dated 6-9-84]. 

Recommendation 

The Committee observe that bills under dispute generally 
emanating from over-billicg represent one of the most important 
factors responsible for telephone arrears. The Committee do not 
have break--up of the data as to how much of the totaI outstandings 
of Rs. 17.01 crores upto December 1981 related to bills under dis- 
pute. But, from a statement of telephone bills each of Rs. 50,000 
and above outstanding in Delhi as on 30-9-1983, the Committee 
&serve that almost the entire amount of outstandings of Rs. 58.42 
~ & h s  1s ao account of disputed bins (including cases faken to courts) 

ms under correspondence This is true of all categories for which 



information has been iurnished, vlz. (1) Ciovernmeni, (11) pl~vatt: 
busmess, (iii) public seotor undertakings, ( IV ) LO' elgn ~ 1 1 1  bashies 
and (v) individuals. During the year I y i j l - b L ,  as many a$ 39,105 
complaints of overbilhg were recelved by the Department. This 
figure does not include the complaints received frcm Delli~, West 
Bengal, North-East Gauhati, Tamll Nadu; Agra and Bangaiore 
Telecumnunication circlesi,Telephone Distiicts. The  above figures 
indicate that the problem of overbilling has a s s u u d  serious pro- 
portions. Apart from the fact that it is one of the most mlportant 
factors responsible for heavy arrears of telephone revenue, it has 
involved the Department in a large number of cases of litigation, 
leading to unnecessary waste of Government time and money. As 
on 1-7-1982, there were as many as 1076 caszs under litigation in- 
volving an amount of Rs. 67.86 lakhs as against 909 cavs iniolving 
an amount of Rs. 54.00 lakhs as on 1-7-1981. In the opinion of 
the Committee, it is of parmlount importance for the Department to 
ensure correct billing. From a note furnished by the Ministry, the 
Committee observe that an equipment for Automatic Message Ac- 
counting System (AMAS) has been jointly developed by the Tele- 
communication Research Centre and private firm of Bangalore. 
This equipment gives full details of STD calls made by a subscriber 
who wants such a facility. According to the Ministry, the field trials 
have been successfully conducted in a telephone exchange at 
Bangalore and action has been taken to order 20 units of the equip- 
ment for using in 10 Crossbar and 10 Strowger euchan~es. The 
equlpmcnt is expected to be commissioned progressi\;ely during a 
period of about two years after placement of orders. The Committee 
woulfi like to watch the working of the Automatic Message Account- 
inr S 4em. Tn addition, the Committee would like the Telephone 
DCp;l-?nlent to rigorously enforce the existing measures to prevent 
7;-;ll~rnctices leading to excess billing complaints, such as, sealing 
of meters. jockin? of distribution points and frwmation of mobile 
r7i-gll:ns:. $quads. Tf in spite of these measures, anv complaints of 
ewes!: Filling are received. it should be the duty of the Department 
to attend to them with nll  despatch. and wherever warranted. to 
afford immediate relief. 

M. No. 13 (Para 2.25) of Appendix V of 19 1 st Report of PAC 
(Seventh Lok Sahha)?. 

. . Actlon Taken 

r h e  disputes in the bills are made by the subscribers when they 
feel that tha number of calls charged in the bills are more than they 



had anticipated. The percentage of the excess metering complaints 
is less than 1 per cent of the bills issued as may be seen from the 
figures given below. 

No. of bills i,.iucd No. of csrrsr Pwcrnt ~f 
nlctcrlllg of 

c. )rnpl:!in t \  complaints 

2. The bills are issued for the actual number of calls metered on 
the  subscriber's meter as intimated by the exchange. 

3. Though all cornpla~ntc rccived on excess metering are thorough- 
ly examined and rcba;.: reiicf wherever found justified all'owed, thc 
department cannot poh,ibl\ prevent the subscribers going to thc 
court. AS tlw court CJWI t;Ae ;1 long timc to settle, the recovery of 
dues is also held up t i l l  rhc final decision of the court is received. 

4. The units have 1 ~ x n  inqtructed to exercise great care irl pre- 
paration of bills to uvol1.l clerical error\ leading to nrong billing of 
subscriber Cniek \& h-, - ~ ~ l c h  errors are f o ~ ~ r l d  to be due to negli- 
gence ~f ,lnv official. c-1 l o 1 1 4  vie\% is taken and delinquent official 
pulled up. 

Equiplnent h:\< becr: ur?der deve!opment and orders u c ~ c  d a c r d  
for fittinr c \ c l i m l ; _ ~  in the country with the AMA for >\tended 
field trial and ewl~i :~t ; , ) l~  o f  i t \  efficacy in practice. Their cornmi\- 
$ionin; ; ind functioninr_l u ill be monitored with a view to c%,tcnd it 
to 14 marc c...cha~l(vc ;ant1 findlv to 3s many as cxchangc\ rmnihle 
on successful completion of the tribals 

Tnstructions in regpect of dealing with thc excess ~netcrit:n_ com- 
plaints have ,:'rcnA hecn issued to the field units vide DCI-P&T 
letter No. 1 1-5 79-PHM(Pt) dated 16-4-80 Howevct.. vide 
DW&T lcttcr No 30-7 51 PHM dated 26-7-84. the field u n i 4 -  have 
onct again h ~ e ?  :~ \krd t l i , i t  t4we instructions qhould be adhered to 



strictly so that the mal-functioning leading to excess billing comp- 
plaints can be prevented. 

[Ministry of Communications (P&T Board) O.M. No. 23-27 184-TR 
dated 30-1 1-84]. 

Recommendation 

The Committee note that at prcsent there is no time limit for 
sending bills in respect of old arrear,. The Committee would like 
the Mmistry to  examine whether. in the interest of both efficient 
working of the Departnwnt as also carly clearance of arrears, a time 
limit for sending bills of old arrears could not be imposed. 

[SI. No. 16 (Para 2.28) of Appendix V of 191st Report o f  PAC 
(Seventh Lok Sabha)] 

Action Taken . . 

The reco11mend:ition of the Committee for fixing time limit for 
sending bills in respect of old arrear5 has k e n  carefully examined. 
The bills for the servic.;.:; provided arc sent to the subscribers on pre- 
scribed due dates. It is posiblc that somc subscribers do not .receiw 
the bills either due to  lobs in Postal trmsit or due to shifting of the 
premises before the intimation of shifting reaches the hilling depart- 
ment. Somctinies the hills could also be misplaced by the sub.,zribc!- 
and forgotten. In  such c:lses. if thc bills continue to remain outs:md- 
ing duplicate hills are wpylied to the subscriber5 on their requests. 
Thercforc. the furnishing of duplicate copies of hills for pendinr old 
arrears cannot he con~?ri~cc! ns belated preferment of the clai~rc.  

Tnstances ;Ire a150 thr're  hen due to ionic :tdininil;trutive ldpes,  
the information regardin? thc pro\.ision of ti.lcplioncs or c~t l~cr  

service\ d o  not reach thc billing departlnrtnt. T l q .  conic to light d!~i- 
ing intcrn;tl checkq 01- nudi! clic.ck\;. Though \ic take steps to ci:';ure 
1hat omissions to issuc hil!r do not occur. i n  a 1:lmt. organicatinn 
like P&T Dcpartnicnt some .;lipp:~gc> 01- huni;rn fnilures at  some i tare 
or other occur dcspitc t1w v:iricws s;lfcw;lrd< inbuilt in the s!.steni. 
It will riot hc po\siblc to predict the time limit within n.hich such 
crrors can he detected. I t  n4l. therefore. be difficult to prescribe a 
tinic litnit for preferring of the claims. 



coming due a report should be made to Heads of Circles(Districts 
explaining the circumstances under which the bills could not be sent 
to the party in time and also the action taken against the officials at 
fault. Such cases will be examined carefully by the Heads of Circlesp 
Districts and procedural defects if any will be rectified. By this we 
hope to reduce the incidence of belated claims if not eradicate it 
altogether. 

l'Ministry of Communications (P&T Board) O.M. No. 20-30184-TR 
dated 1 8-1 0-84)l. 



CHAPTER 1V 

RECOMMENDATIONS OR OBSERVATlONS THE REPLlES TO 
WHICH HAVE NOT BEEN ACCEPTED BY THE COMMITTEE 

AND WHICH REQUIRE REITERATION 

Recommendation 

A trunk automatic exchange (TAX) with an equipped capacity 
of 1200 lines was installed at Vijayawada in October 1977. Based 
on dn estimate made in October 1973, the brst expansion of Vijaya- 
wada TAX by 800 lines (from 1200 to 2,000 lines) was sanctioned h! 
the P&T Board in January, 1978 at ,a cost of Rs. 79.50 lakhs. The 
work on the expansion of- the capacity was taken up in June, 1978, 
and the expanded capacity was commissioned in May, 1980. In 
May. 1980, the TAX was loaded to the extent of 71 8 lines and even 
by Yovember. 1981 the total utilisation was 906 lines only. Even 
while the worh on the first expansion was in progress (September. 
1978 ) .  the Department proposed further expansion of the capacity 
of the Exchange by 1000 more lines, i.e. from 2000 to 3000 lines. 
T?w project was sanctioned by the P&T Board in November. 1979. 
By November 1981. equipnient worth Rs. 102.88 lakhs for the 
second expansion had been received and the building in which the 
equipment for the expnnsim was to be installed had also been com- 
pleteil by December. 1981 at a cost of Rs. 9.25 lakhs. However. 
due  to anticipated traffic not coming upto expectation. equipment 
worth Rs. 102.88 lakhs received for the second expansion was not 
instnlled and thc building with electric installations. in which the 
cqt~ipmcnt Ivas to be installed. also remained vacant. 

'Sl. No. I (Para 1 . 36 )  of Appendix V of 191st Report of PAC 
(Seventh Lok Sabhall . 

. . Action Taken 

Out of 698 ABU frames. 494 frames have been identified to be 
diwrted to other project%. Instructions have been issued to concern- 
ed Heads of Cricles 'for arranging the diversion vide letter No. 
162-3 ! 82-TPI(XK) dated 19-7-84 and subsequent clarification 
letter No. 262-3 182-TPL ( X K )  dated 1 7-8-84. Regarding remain- 
ing 204 franies. Mjs. TTI is being pursued to identify the projects 
where these equipmenti could he diverted. In view of the policy of 
the Deptt, to introduce digital electronic equipment in the net-work. 



new orders for cross-bar TAX equipment arc not being placed wjt.1 

Mls. 1T1. Consequently, diversion of the senlaming equipment lnay 
take more time. 

This has been seen by Audit vide their U.O. No. RRIl12(61 
215011320 dated 16-10-84, However, they desired details of utiliba- 
tion of the building constructed at a cost of Rs. 9.25 lakhs. This wi!l 
be done. 

[Ministry of Communications (P&T Board) O.M. No. 262-3j82-Tj'C 
(XK) dated 16-1 0-831. 

Recommendation 
The Corninittee are distressed over the m n n e r  in which t l x  

P&T authorities had all along acted in this case. The capacity of a 
TAX is planned to cater to the requirements of 1n.o to thicc )i'i:rs 
from the date of commissioning. The Vijnyawada TAX was install& 
in October 1977 with a capacity of 1200 lines. In May 1980, '.i. 
two and a half years aftc! the date of its instaliation\. the utillsed 
capacity was only 71 8 lines, i.e. less than 50 per cent of the then in.!..: 
led capacity. Even by Ncvember, 198 1 .  i.c. morc th:m four l c ' : : ~ . ~  
after the installation of TAX. thc total utilis~i!i~rn wah ilo morc' ti:.. :,! 

, . 906 lines. i.e, nearly 75 per cent of the  in!^!::'!^ in,tal!c.ii :ap,ic 1 : . 
It is not clear to the Committee why the Dcpartiiicnt > ~ I O L I I L J  i.1. .,L' 

rushed with the first evparlsion without ensurin? opl i l l? \ !  ti? i i t i l i ~ : ' . ;  .:x 
of the original capacity. Further the Committee are ~ w a b l c  to ~i:;.li.r- 
stand how the P&T Board i n  h ' o ~ ~ m b e i .  1979 s:~nclioncJ ;I f ~ i l . k i ~ ~ i  

expansion by 1000 1in;ts (i.e. from 2000 to M O O  lints\ u.!!.:.; -!- . * , , -  , 
xtual  utilisntion of the L'ijayauadn TAX Jus! one 11ior::h brtforr. i.::. 

no more than 71 8 lines which M W  below t!ie original capacit!'. Thc 
redeeming feature of this repeated failure is that heforc installing '.i 

equipment received for the second expnnsioli. the I)t.p:irtn!cnt ' i : !~ l  
:I review made which ;bowed that thcir calcu!;itjonc :I$  t n  i : -  

demand had been highly overpitched. and cq~~inmcnt : w r ? h  o\:; :: 
crore of rupees which was lving idle for over t\4Jo \rc:~~..; i\; no\!. i7:.cr- 

posed to he diverted to different station5 all ,).ircr thc c f i~ ! ! i t~ .v .  \ ! , i - \ l . :  

the Committee ate unhapp!. to note that duc  to 11icr11l1: ~~nrc:~Ii\ t :c 
demand assessment and ckftctive planning t k r c  i s  m u :  110 :iltern:iti\.s- 
hut to divert the equivn~c*~t.  the" desire that the w b d c  proccKc c.rf 
diversion should bc complf-?ec1 within FI period of q:v I I T W I I ~ ~  r- , , ,?  
the presentation of thh  renort. 



Action Taken 

Out oi 698 ABU lrames, 494 flames have been identified to be 
&vested to other projects. lnstructioas have been issued to concerned 
heads 01 C~rcles tor arranging the d~verslon vide letter No. 262-3182- 
TPL (XK) dated 19-7-84 and subsequent clarification letter No. 
202-3 182-TPL(XK) dated 17-8-84. Regading remaining 201 
frarnc4, M/5 .IT1 is being pursued to identify the projects where 
these equipments could be diverted. In view of the policy of the 
Department to rntroclucc digital electronic equipment in the net-work, 
new oldera for cross-b:~r TAX equipment are not being placed with 
I . T I .  C'onscqucntl y, diver6011 of the remaining equipment may 
tdh: rllore tlinc. 

- - i l i i b  h , ~  ; x x ~ l  seen by Audit vide their U.O. No. RRlIi2(d) 
2 1 57 1 -320 d,!teJ I 6-  I %S4. However, they desired the h a 1  report 
t o  $2 sent 10 PAC.Allc!it after conipletion of the proces of diver- 

< ios: ol equipment, +incz PAC wanted the diversion to be complctc 
c \ j ~ ; ; n  6 mo!.ilhs i.e !-! 26111 October 1984. T h e  final report will 
1 x  ::lt~li\lir~i ftci thc di\;r~ion i $  completed. 

[Minirtn nt' Communications (P&T Board ) O.M. No. 262-3'82-TPC 
o<K) dated 16- 19-84]. 

..Tlic ('nm~nittec. nr: un:iI>l;. to underst;~nd \ i h y  thc PkT Depart-  
mpilt should no t  11;ive s o  planncd the first cxlwnsion of thc \'ija\.a- 
a:ada TA,S fro111 1200 to 2000 line\ that commission in^ 0f thi.i es- 
pansion shouid have syncllronized n.ith the automatization of the local 
e\;:~angc, ~. l i ich would have been connected to thc STD :lh:!-l\.ilrl. 
.!nd the commis4oning of other trunk automatic exchan~es in the 
country. In his evidcnce befol-2 the Co~nmitree. Meinher t TD) con- 
cedcci that the automatic total switc&ng equipment and transmission 
cq::inrlic=nt 14.hicl.1 should h:ive been itis::~lled in 1 979 before the 
ccwmisrionin~ o f  tlv: f i f i t  2xpmsion of th: Trunk Eschange v.as 
c \ ~ x t ~ d  to he itlstallcd in 1983. Howe\er. Iie pleaded in  extenuation 
th:lt this could not be done on accotrrit 01' inadeqiratc availability of 
the equipment from indigenous source(. I n  the opinion of the Cc>nl- 
mittec, it was :I maim plannine fililurc on the part of thc P&T Direc- 

torutc not to  hdve taken into account the supply position of the 
equipment so essential for the firllsr utilisation of the can:lcit\. of the 
Vijlzy~lwndn TAX. In his evidence before the C~n!~;?il::c. rhc Seeye- 
i a q .  hlinistry of Communications conceded th:lt there \\,?\: !rick 



proper planning on tl= part of the Departmeni which had multed 
h the gross under-utilisation of the Vijayawada 'TAX thereby denying 
the subscribers of the facility of making calls tor outstations. I'hc 
Committee were informed in evidence that if the Department could 
add 756 circuits, the utilisation of the line capacity of Vijayawadcl 
TAX would go up from the plreseint 1100 to 1730, giving n utilisation 
percentage of over 85. Thk Committee desire that both in the intercst 
of fuller utilisation of the available capacity of Vijayawada TAX as 
also in the interest of better service to the subscribers of h e  ioc4 
outlying exchanges, immediate steps shc~uld bc taken to provide th5 
necessary equipment at the earliest." 

LS1. NO. 6 (Para 1.41) of Appendix V of 191st Report of PAC 
(7th Lok Sabha)]. 

Action Taken 

"Utilisation of Vijayawada TAX has gone up from 1 13 8 lines in 
September, 1983 to 1303 in May 1984. 

Further utilisation of Vijayawada TAX depends upon availability 
of MUX equipment. 1200 groups o f  im,prted MUX equipment was 
earlier anticipated in 1984-85. This is now expected in 1985-86. Case 
for further import of 4671 groups of MUX cquipnent is under pro- 
cess." 
[Ministry of Communications (P&T Board) O.M. No. 262-3182-- 

TPC (XK) dated 16-1 0:84] . 

Recommendation 

So far as clearance of faults is concerned. the overall performance 
of the Telephone Department can hardly be considered to be satisfiic- 
tory. But, among tht four me.tropolitan cities. the best performanic 

that of Madras which was able to clear 91.4 to 96.6 per cent of 
the reported faults within two calendar days of the complaint. Dclhi 
came next having cleared 80.5 to 86.1 per cent of the rqxu-tecl fault.; 
within two calendar days of the complaints. Bombay, having given 
highly creditable performance of 94 per cent within two calendar d,,ys 
in 198 1-82 came down to 78.1 per cent in 1982-83. The worst ~t 2s 

Calcutta where only 66 to 67.2 per cent faults could be cleared within 
two calendar days of thb complaint. There 7.3  to 1 6.7 per cent faults 
could not be cleared evm within 7 days of the complaint. The ren(;ou 
givm by the Department for slower pace on clearance in Calcutta is 
higher percentage of cable breakdowns caused by thdts and dalnare 

by other utility agencies. Another noticeable aspect was that the 



fault clearance position by and large deteriorated in all the four metro- 
politan cities, although markedly in case of Bombay. The Committee 
would like the Telephone Department to make all out efforts to reduce 
significantly the average time taken for the clearance of faults in all 
telephone districts. 

[Sl. No 19 (Para 4.20) of 191st Report or" PAC (7th Lok Sabha)]. 

Action Taken 

Instructions have already been issued to Heads of four metro tele- 
phone districts for speedy clearance of telephone faults vide letter 
No. 7-6184-PHM, dated 17-8-84. 

[Ministry of Communications (P&T Board) O.M. No. 20-4184-- 
PHM dated 16-1 1-84]. 



CHAPTER V 

RECOMMEKDATIONS OK OBSERVATIONS IN, RESPECT OF 
WHICH GOVERNMENT HAVE FURNISHED lNTERIM 

REPLIES 

Recommendation 

The Committee observe that as against the 2000 lines Wpfici t~ 
av,?ilnble at \rijayawr~d,~ T.4X x,:nce Ma), 1980 and 2000 line capa- 
city planned under the second expansion, only 1 100 lines have so far  

been utilised. The explanation of the Ministry of Con~munications f t ~  

the gross under-utilisation of capacity of the V i i ayawda  T.4X is that 
the P&T Department's t r d k  forxast  v, as dependent upon automati- 
sation of tlw local exchanges. which \vould have been connected to the 
STD network and commis.<ioning of thc related trunk automatic er- 
changes in the country. Due to inadequate availabi!jty of both local 
and trunk automatic s\vitching equipment from indigenous sources. 
the net work of trunk automatic e u c h a n p  could not be plmnctl. Rc- 
liable transmission system like i r ~ o - 1 H  and the 
associated multiplex in^ eqc!ipmcn t haye b z w  in sl~ort  supply from 
indigenous sources and tlicreSnrc th;. variotv, routes could not bc 
commissioned with adequatc nuniher of transmission circuits. Accord- 
ing to the Ministry another reawt.1 for under-utilicntion of thc capacity 
of Vija)'sv8ada TAX was that requcsts for STD bltrriily from srlbscri- 
bers have bcen far more than cxpccted. resaltinr in ~natcrialisaticm of 
loss demand than anticipated. I t  i \  apparent to the Committed from 
the facts of the case that therc wa\. one the one hand. unrealistic 
estimation and on the other, lack of proper plannin,n. 

[Sl. No. 3 (Para 1.38 ) of Appendix V of 19 1 st Report. of PAC" 
(7th Lok Srrbha)l. 

Action Taken 

The points brought out in thesc paras relatin; to the shortcoming\ 
in the traffic forecast and lack of  cyrpnisation;tl 5et up in the P&T 
Directorate for csrrying out trafic proi=ction\ hawd on updated data 
and periodical reviews indicate th: f*~tu: t l  r\or;ition. In order to over- 
come this deficiency a p r o y ~ l  117  ~ t * c n ~ ~ t h c n  tllc tr:rfic forca~tinr ccll' 
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in the P&T Directorate has been drawn up and efforts are being made 
to  get this proposal approved and implemented as early as ppossible. 
While some adjustment in the assumptions for forecasting has heen 
made based on the recommendation of the Trunk planning group, 
mare cktailzd review of the assumptions for foreca\t for future traffic 
would be p s i M e  after the proposed 9trengthening of the traffic cell 
of thc P&T Directorate. 

"Tliis has been seen by Audit vide their U.O. No. RR.11 2(d)21-5Oq 
1320 dated 16110184. However, they desired that details of .~treng- 
thening the. traffic forecasting cell of the P&T L)irectorate may be 
furnishccl. This will be done when finalised". 

[Mil-;.try of Communicatmns (P&T Board) 0.14. Po. 2b2-3 82- - 
P?%(XK Jilted 16-10-841. 

Recommendation 

AS to the demand assessment for the first expamion (from 1200 
to 2000 lines), the Co~nmittee observe from a note furnished by the 
Minixlr: that it was based on the data collected in January 1972 and 
projecttd to 1978. T!lis gove terminating capacity of 1843 circuits 
for partnting seven stations to Vijaywara TAX. The demand assess- 
lncnt f o r  the second expansion (from 2 0 0  to 7000 lines) was habed 
o n  traflk- datit c o l l ~ c t ~ i l  i n  1 q7X and psojected ti)  1982 for parenting 
12 sta:,,-,:?c to Vijayawada TAX. The projection was i)iter-alic bawd 
on tht. . i .w~~pt ion that there would be full intcr dialling hetween all 
staticjt~i to be connected to the TAX network and that all the sub- 
scriberc would avail thewselves of STD facility. How wrong the P&T 
authorities were in their assunlption can be seen from the fact that as 
agalnsr the provisions of 'Zero' per cent STD barring under the system 
of trafic load estimation nwde by the P&T Departlnent, there was as 
high a, 48.8 per cent STD barring in one of the stations parented t o  
Vijaya.,vada TAX, viz. Visakhapatnam. In Vijayawada itself, the 
percentage of STD barring was 20.8. The traffic asscssnwnt system 
followed by the Forecastinp Cell of the Directorate suffers from another 
defect dso.  The traffic projection which is made on the traffic data 
collected several years before the start of a work is not reviewed in 
the light of actual traffic powth.  Tn fact. there is no organisationat 
set-up in the Directorate for carrying out such reviews. Nor is there 
any system of continuous monitorinrr o traffic growth. With a demand 
f(irecnsring system based o n  very, old data. unreviewed in the light of 
actu'al demand growth. together with highlv unrealistic assumptions. 
the wid? variations between traffic demand :~ssessrnent.; made hv the 



Forecasting Cell and the actual traffic materialisation should hardly 
cause any surprise. 

[Sl. No. 4 (Para 1.39) of Appendix V of 191st Report of PAC 
7th Lok S:tbha)]. 

Action Taken i 

The pohia bsca;hi w l  ill these para5 relating to the shortzvmings 
in the trrtfic foreca'.i :lad lack of organisational set up in thc P&T 
Directornri. for cnssying out trafhc pro~cctions based on up dated data 
and periodjcal i-t.;,icn., jni!icate tilc factual position. In oi.dt.r to 
overcome this ddciency a .proposal to strengthen the traiii,: i'orc- 
casting celi in the F&T Directorate has been drawn up and cfT~i-ts are 
being made to get this  proposal approved and implemented 2s early 
as possible. il'hile scvlc adjuslment in ihc assumptions for forccast- 
ing has been made bzed  on the recommrnciaiion of thc 'T'rilnk plan- 
ning group, more detailed review of the assumptions for forecast for 
future traffic \ivould be possible after the pxposed strengthenins of the 
traffic cell of the P&T Directorate. 

[Ministry of Cn:nmunications (P&T Ho;\.,!, O.M. No. 262-3'82- . -. 
! 7.C ( X K )  dated 1 6 - 1 0 - S 1 ] .  

Recommendation 

In a note fiii'~~:sli:d to  the C'ommittee, the Ministry have 11i.n: con- 
ceded that n i  lar as possible. the capacity of a TAX t o  be iwdnlled 
or expanded shmid match with the actual growth in demand to 
avoid either under-psovi~,iorting or over-provisioning. This is possible 
by continuous monitoring arid review of forecast in the light of x tua l  
traffic growth. The h4inistry have stated that this is a complr~. exer- 
cise, considering the size, complexity and the rate of growth of the 
country's network. The Trunk Planning Group of the Directorate 
is reviewing the norms used at present for trunk traffic forecast. The 
Committee trust that the shole drill will be completed at an carly 
date and the estimation norms and parameters suitably revised so as 
to enable the Department to make realistic estimates in future. The 
Committee desire that the Department should not remain content 



with mere refinements of estimation techniques and parameter; they 
should continuously monit~r the traffic growth and periodically review 
the demand forecast in the light of actual traffic growth. 

LSI. No. 5 (Para 1.40) of Appendix V of 191st Report of PAC 
.(7th Lok Sabha)]. 

Action 'I.'aken 

The points brought out in these paras relating to the shortcomings 
in the traffic forecast and iack of wganisational set up in the P&T 
Directorate for carrying out ird;ic projections based on updated data 
and periodical reviews inc1ic;tr: tht: i'actual position. In order to 
wercomc thjs deiiciency a prupos~l 10 slrengthen the traftic forecast- 
ing cell in the P&T D;rectorliic ha i  been drdwn up and efforts are 
being made to get this propo\;: :rpproved and jmplemented as early 
a h  possible. Whilc :,omc c t c ! j ~ ~ i : l ~ : i i t  rn the ilssun~ptions for forecasting 
h:~:, been ~nadr: based on t i ~ r  rc~i ,~m~endat i t ,n  of the Trunk planning 
group. more detailed :evicw of' ;:I: a\5umpti0nj for forecast for future 
traffic would be p~,ssib!c r t f i ~ : -  i h ~  r~x~posetl strengthening of the traffic 
Cell ~f the P&T Dirxtcmte. 

Recommendation 

In it noit. t'urnish.yl to rhe Comnittee, the Ministry ?rive stated 
tha t  th: extra cxpc~lditure involved in diverting the 1000-linc equip 
ment friwi Vija]ixu.:td~l 1,) other places is likely to be approximately 
Rs. 21.000:-. In the o?inion of the Committee, while c~tlculnting the 
waste c:tuscd by unre;tlistic den~and assessment as also defective plan- 
ning on the part of the Department, not only transportation charges 
f o t  carriage of equipment from Vijayawada to other Stations should 
bc taken into account but slsn the loss represented by interest charges 
on the locked up capital. As the equipment worth over a crore of 
rupees ordered for the second expansion had remained idle for over 
two years at Vijayawada. the loss on the basis of 10 perent per annum 
would come to over Rs. 20 lakhs. Besides. as a result of undef- 
utilisation of the existing cq-wity of Vijayawadn TAX there had been 



a shortfall in revenue. Based on actual traffic clarried in March, 1983 
the revenue comes to Rs. 368 lakhs as against the anticipated revenue 
of Rs. 492 lakhs on the basis of full utilisation. The Committee 
trust that the Department will draw upon their experience in the 
present case and take care to avoid such costly lapse in future. 

[Sl. No. 7 (Para 1.42) of Appendix V of 191st Report of PAC 
(7th Lok Sabha)]. 

Action Take11 

The department has taken note of the circumstances that led to 
under-utilisation of Vijayawada TAX. Action has been initiated for 
strengthening the trunk traffic cell which will enable contin~ious moni- 
toring and analysis of trunk traffic which is expected to help in reduc- 
ing to the minimum th? over-provi\ioninglunder-provisioning of 
equipment . 

[Ministry of Commanicaticln (P&T Board ) O.M. No. 262-3 182- 
TPC ( X K )  dated 16-10-84 J ]  

F.  AYYAPLJ REDDY 
Chcrirci~tan, 

Pithl;( A c-corwt \ Coi~iiuitfee. 



PART I1 

.MINUTES 01' THE: 4TFT SiTTING OF THE PUBLIC ACCOUNTS 
COJ':1\IITTEE HE1D ON 25 JUNE, 1985 (FN) 

Tllc Com:uiltee sat from 1000 hrs. to 1340 hrs. 

PRESENT 

Shri E. Ayyapu Reddy-Ghir?nan 

Lolc Sabha 

1. Shri K .  H.  Chhaya-C?tief Financial Ofice?'. 
3. Shri R .  C . Anand-Settior Financinl Colnmitiee Oficer. 

1. T. M .  George-Additional Deputy Committee and Aziditor- 
General of India. 



2. Shri M. Parthasarathy-Director of Audit Defence Serni.ce. 

3. .Shri Harbans Lal-Director of Audit (CW&W) . 
4. Shri C. V. Srinivasan-Director of Audzt (Air Force a.nd 

Navy) .  
5. Shri S .  Satyamoorthy--Jt. Director (Reports) O@e of the 

C&AG of India. 
6. Shri Gopal Singh-Jt. Director of Audit. (P&T). 

7. Sllri B. S. Gill--Jt. Director of Audit, Defence Selwicc. 

8. Shri V. S. Jakhmola-At. Diwctor of Au.dit (CW& M).  

I. Consid~ration and adoptio)~ of draft Actinn Take,? R,eport 

The Cornrnittce colxiciered the following draft Action Taken Re- 
port and adopted the same with ceriain n~odificationsj'anlendments 
as sho\vn in  Annexure I.- 

(i) Acticn Taken on the recotnmendations contained in 191st 
Report (7th Lok Ssblia) relating to Espansion of Vijapa- 
whda Trunk .lut:)mztic Exchange. arrears of telephone 
revenue snd escc:c billing. STD-barring and telephone 
complaints. 

Reprding F a z  1.9 ( l q e  6) of the draft Action Taken Report at  
(i) above. t'le Comnliitte desired that the Secretary, Ministry of 
Commimica?lons may bc asl;ccl to clarify the contradiction in the 
figures of frames (963) : milable at Vijayawada for diversion to other 
eschanges ar contained i? !'aragraph 1.31 of 191st Report and figures 
(698) now supplied by ::ic Ilinistry in their action taken note on the 
recommendation contained in Para 1.37 and to also furnish the capa- 
city uiilisat;on of Vijaysli ?cia TAX as on 30-6-1985. The Committee 
aut1:orised the Chairm;,n to findlise paras 1.9 and 1.15 of the Report 
on receipt of this inionnat i~n.  

The Committee also acthorised the Chairman to finalise the Re- 
port in the !ight of modificcltions/amendments suggested by Audit as 
a result of factual verification and present the same to the House. 

* n * * 
The Committee then adjourned. 



ANJVEXURE I 
List of rnodfications/arnendmrnts made by the public Accuurzt.5 Commitlee ir. lira DraJ 

action T a k e n  Report nn 191st Report (7th Lok Sahhri) rrla/irzg l o  exfiansion 
nf Vijay wada Tax 

--- -- 
P.: gv l'.~ ra Linr Modific I ioi i ; ' . \~>~~~ridnlcn L 

-- -------- 

For LIW st :cr 1.c -1 L L ( b u .  tI,.ai LIK fact5 
plact d c.ir l i n  t~ Crrc ~ 1 1 ~  C:t mmittcr 
r btrur c l i \ .  :rai<.h:~ \v. 111.1 wc 11 cc n-  
ct ivctl.' 

For 't lw Chm111li11 Y. . 1 , .  p r~u1.1) ,11 to f i ~ i d '  
Read 'thc. CIc~lillni~(c I. i i i ~ d '  



Rend 'Sucl~ f u11y plannil- q is rt-pl~(.ll* i'.ibl(. 
wlim t l ~  1.c \ ~ ) I I Y U Y  i 1 1 1 r 1  IIU t t&dh  , rr 
,,caYc- iv I,II!. rct~~:~rry. L~riutilisv~l c p - 
city rt sulr, in bl(cking of capital ;,uci 
t.cIuip~n-~~ t \v:~icIi ;.w badly iic  wid . I 
OIIICY p1,ir s. '  

For '~irg." 
Rcnd 'iliwr I ' 





- - 

.> I . B  11 () C : ~ , ~ l l t i l ~ l n i c .  t t ; ( r l l ~  Tlln Co~*imittw \\.as ;~ lso  then informed that 'the concerned units 
c, 

I Pk'I' Ronrd) ]lave I,ccn .~:ikcd to comllIc+e diversion of the above equipment ex- IS 

pediiiously. The c:i:w is Lei112 purslwd with M/s IT1 to finalise the 
places to which the renminirq 223 frames can be diverted'. 

Rxed 011 this information the Committee had recommended that 
lhe whole prcccss of diversion shoulcl be completed within a period 
of sis months from the presentation of t h ~ i r  Report on 27-4-84. 
H o w \  er. from the  action taken reply now furnished by the Minis- 
try of Communications, fhc Committee are astonished to find that  
the sc'ledule of diversion 1:laced before the Committee has not been 
observed. The Ministry hwe intimated that 494 out of 698 ABU 
framcs, 142 cut  of 148 s~~pervisor?; frames and 114 out.of 117 Power 
Panel frame? (tott~l  750 c i ~ l  of 963 frames) have been identified to be 



L 1 1  I I 1 ,  I .  C ) L I ~  o f  f l i , :  c a r f ~ l r ~ r &  750 frames, 38:: 
i1EU ! ' ~ , I I I I I . - ~ .  I31 ~up::rl-vit;o~ y lyamc,s :ultl 1C3 Power Elanel frames 
(.Tatal 625) have already been diverted from the Vijayawada TAX 
to other places. Necessary action is underway for diversion of the  
ha.1anr.c 125 f ~ a m c s  out of ilic 750 frames identified for diversion. 
Rcgarrlinq i tit. mn;  ini~ig  213 irames, M/s IT1 have furt.her identified 
120 frames for diver~ion. T!-i!~s, not only 93 frames are still to be 
identified for divclsion but sctual diversion of 245 frames already 
earmarked by M/s IT1 is yet to take place. The Committee are sur- 
prised at thc above s ta tement  of the Ministry as the  status of IT1 is 
that of a manufacturer-cum-supplier and i t  should be for the  Minis- 
t ry  to identify the needs of various places and rearrange or  reallocate 
the supplies. This only indicates lack of proper monitoring system 
at the ministerial Icvc~l ant? the Ministry seem to have abdicated 
their functions to the :;uppiicr. No reasons have been advanced by 
the Ministrv for the change in their earlier schedule formulated in 
November 1953. of shifting the equipments to the  various stations, 
as brot~ght out in the 191st ileport (Para 1.34). The Committee de- 
mands an explanation for thj-: statc of affairs in the Ministry and the  
chan'qe in the sc!hedule. 

The Committee observe t h a t  the net result is that out of a total 
of 963 framcc of various tvpes purchased a t  a huge cost but lying 
unutilised with the Vijayawada TAX since November 1981, only 625 
frames (65 per cent) could be diverted till 30-6-1985 (after about 4 
years of its recejpt :,t Vijayawada). I t  shows that the information 
placed earlier before the Ccmmittee about diversion is not substan- 



-- _ _  _ _  -_____I__- ---I- ----- - +_ -_- _ --___ -- - 
1 - > .i 4 

- - - - - - - 
tially true. The Committee takes a very serious note of it. They 
direct the Ministry o f  Co~nnunications to fix responsibility for this 
lapse. 

6 1 . 1 1  11 o ( : ~ > ~ ~ i i ~ i ~ ~ ~ ~ ~ i . , l t i o t l  Thc inordinaie delay in xcomplishing this task is a sad commen- 
(1' & '1'. 13o:it d) tary or the working of ihc telecom net-work in the country. The 

Committee would, therefore, like to reiterate that all the remaining 
surplus equipment should be diverted to other circles without fur- 
ther loss of time and rhe Committee informed of the position accord- 
ingly. 1 

Cn 
The building i n  bvhich Ihs equipment for the proposed second ex- r~ 

pansion of T.iijayawada TAX from 2000 to 3030 lines was to be instal- 
led was completed in December 1381 at a cost of Rs. 9.25 lakhs and 
it was proposed to utilise the same by shifting the Vijayawada 
Manml  T r u ~ k  Erchtinge. The Committee would like to be inform- 
ed as to when the shiftin2 work was sctually completed and what 
was  t:.e tot$ cost af dismr ntaling, shifting and re-installation of the 
trunk crchr.nc:c at  the ~ I C W  building. 





countr.. Unut ilised capwi!y I esults in  blocking of capital and 
eqtiipn~c n t  \vllicli are bird1~ lleedcd a t  other places. The Committee 
would, therefore, direct the lkparlmerrt to take a realistic view and 
plan their expansions judiciously. after examining the totality of the 
need 



elation has not been treated with the seriousness i t  deserves. Not 
only !h depal tnlent charges the subs~ribers for $rang numbers but 
the call:: for registering com!:lnints are also metered. They also 
charge the reilt for the period during which telep'nanes remain dead. 
The dcu:irtment will not be doing jilsticc to the subscribers if their 
complainis about faults are net attended to promptly. The Com- 
mit tw cxpcctcd ihst, tlw department \ iould initiate concrete steps 
to I-educe tllc average time tn!rev for clearance of the complaints to 
illc minimum and iriiroc?uce a svsicm to  el;able them t.o watch the 
pel. formanw tov;s-al.ds ihal  f.~>cl. 't'his iin:: not been done. The Com- 
mittrc ;v[?l!!a likc I l w n ~  to rlo it, ?loiv. They n-oidd also like to be 
infor,ncd of tbc prc>sent po-.ifinr: o f  I'c~ti!+ cieal-nnce in each of the 
fo8;r n!c.-::-o Pisi~ic!:; in crrdC). to j~id;:l: 7s io  ho~\? far the department 
h:.li~c sircccci1r.d 111 redtioirr;! i! e t i ~ n ~ ,  tl~!.<:'ii i s  clearing the faults, in c1 

-4 

ti;4: ]::;'it ( I :  ii ~ ~ t ~ ~ t ~ ~ l j ( . l i i ~  i:.~ti,::! i ~ v  ~ I I : > I L  : I ; ?  17-8-1984. 
.- .- .-.. . . .- ~ -- 



LIST OF AUTHOWED AGENTS FOR IWE SALE U)K ' . e r n  
SECRETARIAT PUBIJCATIONS-- 1985 - 

- * 
S1. Name of Agent 91. Name of Agent 
No. No. ------ -- --- 

ANDHRA PRADESH UTTAR PRADESH 
1% Law Publishers, Sardar Patel 

1. M/s Vijay Book Agency, Marg, P. B. No. 77, Allahabad, 
11-1-47?, Mylargadda, U. P. 
Secunderabad-500 361. 

WEST BENGAL 
~ I H A R  13. Mrs. Manimala, Buys & Sells, 

2. M/s. Crown Book Depot, Upper 123, Bow Bazar Street* 
Bazar, Ranchi (Bihar 1. DELHI 

GUJARAT 14. M/s. Jain Book Agency, 
C-9, Connaught Place, New Delhi 

3. The New Order Book Company, (T. No. 351663 & 360806) 
Ellis Bridge, Ahmedabad-380006. , j. J. Jaina & Brothers, 
(T. No. 79066) P. Box 1020, Mori G a t ,  Delhi- 

MADHYA PRADESH 1 1 0 0 ~  (T. No. 2915064 & 230936) 
16. MIS. Oxford ~ o o k  & Stationery 4. Modern Book House, Shiv Vilas Co., Scindia House, Co-upht 

Palace, Indore City. (T. No. 35289) Place, New ullOOO1 (*. No. 
MAHARASHTRA 

5, ~ 1 ~ .  sUnderdas Gian Chand, li.M/s. Bookwell. 2/72. Saw Nhm-  
tiOl, Girgaum Road, Near kari Colony, Kiaeway Camp, 
Princess Street, Bombay-400 002 Delhi-110009 (T. NO. 7112309) 

6. The International Book Service, 18. M/s. Rajendra Book Agency, 
Deccan Gymkhana, Poona-4 IV-D/5O, Lajpat Nagar, Old 

Double Storey, New Delhl-1 IOU24 
7. The Current Book Housc, Marut~ (T. N,. 6412362 & 6412131) 

Lane, Raahunath Dadaji Street, lg. Ashok Book Agency, 
Bombay-400 001 BH-82, Poorvi Shalimar Bagh, 

8. Mls. Usha Book Depot, 'Law Book Delhi-110033. 
Seller and Publishers', AW's  20. ~ 1 ~ .  venus mterprises, 
Govt. Publications, 585, Chira B-2/85, phase-U; Ashok Vihar; Bazar, Khan House, Bombay- I)el hi. 
400 002. 

21. M/s. Central News Agency Pvt. 
6. M&J Services, Publishers, Repre- Ltd 23/90 Cornaught clreus, 

sentative Accounts & Law Book Ne;; Delhi~llOOO~ (T. No. w, Sellers, Mohan Kunj, Ground 
Floor 68, Jyotiba Fuele Road, 322705, 344478 & 344508) 
Nalgaum-Dadar Bombay -400014, 2 2  M/s- Amrit Book CO.* 

N-21, Connaught Circus, 
10. Subscribers Subscription Services New Delhi, India, 21, Raghunath Dadaji 

Street, 2nd Floor, Bombay-400001. 23. *Is* Publishers, Importers & m r t e r s  
TAMIL NADU G27, Shastri Nagar, Delhi-110052 
11. Mia. M. M. Subscription (T. No. 269631 & 714465) 

Agencies, 14th Murali Street, (1st 24. M/s. Sang- Book Depot, 
floor) Mahalingapurom, Nungam- 49?8/4B, Murari Ld Stteet; 
bakkam, Madras-600 034 Ansari Road, Darya Can& New 
(T. NO. 4761158) D&i-llOO02. .-- --.- - .-- - --___ _ -I--- - - - . - -  - 
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